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or they were worth going into and also in
view of the fact that the permanent
negotiating machinery did not work well,
should not the Government take a sym-
pathetic attitude while taking action against
these employees ?

SHRI LAL BAHADUR: This was not a
matter which was to be considered by any
negotiating machinery or by any party either.
This was not a demand put forward by the
Union. All of a sudden some people got out
and they felt that their pay should be given to
them before the regular date fixed. Therefore,
in this particular case the question of the
negotiating machinery does not arise. But
when 1 say that the negotiating machinery
should function well, I might inform the hon.
Members that I have a feeling that there has
been some improvement at least for some
time past.

RICE GROWING IN SHIFTS

*547. SHRI MAHESWAR NAIK:
Will the Minister for FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the Central
Rice Research Institute at Cut-tack has
evolved a process by which rice can be grown
in one and the same field in three and more
shifts: and

(b) if so, whether any steps have been
taken by Government for increased adoption
of this process by the rice-growers in
general?

THE MINISTER FOR AGRICULTURE
(DRr. P. S. DESHMUKH): (a) Yes.

(b) Yes, by publicity in Press, and through
State Departments of Agriculture.

SHRI MAHESWAR NAIK: Is it a fact that
its success has got reference only to
laboratory methods or has it produced results
in actual practice also?

Dr. P. S. DESHMUKH: 1t is likely to be
successful only where there is perennial
irrigation.

SHRI MAHESWAR NAIK: May I know
whether areas which have not got this

perennial water supply all the year round can
benefit from this?

Dr. P. S. DESHMUKH: It will be very
difficult to secure this benefit in all such areas.
2—27 Rajya Sabha/56.
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to Questions 3388

DEVELOPMENT OF THE NORTH-EASTERN
RAILWW
*548. SHRI PURNA CHANDRA
SHARMA: Will the Minister for RAILWAYS
be pleased to state:

(a) whether Government have made any
estimate for the development of the North-
Eastern Railway in its eastern regions to cope
with the prospective demand in relation to the
establishment of an oil refinery in Assam; and

(b) if so, what is that estimate?

THE DEPUTY MINISTER FOR
EDUCATION (DR. MONO MOHAN DAS) : (a)
The location of an oil refinery to refine the
newly found oil in Assam has not yet been
settled and therefore, no detailed estimate for
the development of rail facilities has been
made.

The whole problem is at present under
examination by the Ministries concerned.

(b) Does not arise.

SHRI PURNA CHANDRA SHARMA: Can
there be no estimate made before the
establishment of the oil refinery so as to give
an idea of the cost involved?

DrR. MONO MOHAN DAS:  Until
a decision is taken about the location of the
refinery, the Government do not find any
necessity for making an estimate.

SHRI MAHESWAR NAIK: May I know
whether the development of the Railways
here is dependent only on the location of the
refinery or on some other factors also?

DR. MONO MOHAN DAS: It depends
upon so many factors. So far as this particular
case is concerned, as has been put in the
original question, expansion will be necessary
if the refinery is located there.

SHR1 FAKHRUDDIN ALI AHMED:
Is the Government aware that one of the
reasons advanced for not establishing the
refinery in Assam is that the Railways cannot
cope with the transport of the increased
quantity of oil which will be produced?

SHRI LAL BAHADUR: It is true that
additional rail facilities will have to be
provided if the refinery is set up in Assam
and a Committee has recently been set up.
Various Ministries are



3389 Oral Answers

represented on that Committee—Ministries of
Natural Resources, Production, Works,
Housing and Supply, Finance and the Railway
Board, This Committee has been set up to
recommend a suitable location for a refinery
having a capacity of one million tons. When
this Committee will submit the Report, the
Railways will also have to plan for the
development of transport accordingly.

SHRI PURNA CHANDRA SHARMA:
Will not this Committee be required to
investigate into the cost of additional
transport facilities that may be necessary for
the refinery?

SHRI LAL BAHADUR: Yes, they are
bound to do that. I might inform the hon.
Member that I have already asked the
Railway Board to prepare a tentative
programme and an estimate of the cost. Of
course, it will have to be finalised only later
when the Committee has submitted its Report.
But I have already asked the Railway Board
to proceed ahead in that direction.

SHRI FAKHRUDDIN ALI AHMED: Is the
hon. Minister aware that for the purpose of
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ascertaining definitely whether this refinery is
to be established in Assam or not certain
figures will be required by the Expert
Committee and for that purpose is the
Minister preparing any estimate which will be
helpful to the Expert Committee?
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SHrI LAL BAHADUR: I have already said
that the Railway Board is looking into that
matter and preparing an estimate. They are
also represented on that Committee and
naturally the Committee will have the benefit
of their advice.

SELECTION OF DISTRICT MANAGERS
EMPLOYED BY ALR-LNDIA INTERNATIONAL
CORPORATION

*541. DR. RAGHUBIR SINH (oN

BEHALF OF SHRIMATI VIOLET
ALVA):
Will the Minister for COMMUNICATIONS be
pleased to refer to the reply given to my
Starred Question No. 72 in the Rajaya Sabha
on the 1st August 1956, and state:

(a) whether the Air-India International
Corporation had advertised the post of the
District Manager at Delhi; if so, what was the
number of 'applicants interviewed for that
post;

(b) whether any  basic  academic
qualifications are required for the selection
and appointment to the posts of the District
Managers in the Air-India International
Corporation in the country; and

(c) whether there is a permanent
Selection Board for these managerial posts?

THE MINISTER IN THE MINISTRY oF
COMMUNICATIONS (SHRI RAJ BAHADUR) :
(a) The post was not advertised, as it was
filled up by promotion of an officer in the
Traffic Department.

(b) No basic academic qualifications
have been laid down for the post of District
Manager by the Air-India International
Corporation.

(c) The selection of managerial personnel
is done by a selection panel consisting of not
less than three senior officers of the
Corporation..

Dr. RAGHUBIR SINH: May [ know
whether in the case of posts which could be
thus filled by promotion, the matter is not

referred to the Union Public Service
Commission?
SHRI RAJ BAHADUR: There is no

question of Union Public Service Com-
mission so far as these Corporations are
concerned. They are autonomous bodies; they
have got their own rules or practices for
recruitment and selection.

MR. CHAIRMAN: The question hour is
over.
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WRITTEN ANSWERS TO
QUESTIONS

RECRUITMENT OF INDIAN SEAMEN FOR
SHIPS PASSING THROUGH H-BOMB TEST
REGIONS

*542. SHRIMATI VIOLET ALVA: Will the
Minister for TRANSPORT be pleased to refer
to the reply given to my Starred Question
No. 73 in the Rajya Sabha on the 1st August,
1956 and state whether Government have
taken any steps to stop recruitment of Indian
seamen for ships that pass through regions
where Hydrogen Bomb tests have been or
are to be carried out?

THE DEPUTY  MINISTER  FOR
EDUCATION (DR. MONO MOHAN DAS): As
far as the Government of India are aware, no
vessel carrying Indian seamen has proceeded
to any place where Hydrogen Bomb tests
have taken place or are to take place. The
question of taking steps for stopping
recruitment of Indian seamen as suggested
by the National Union of Seafarers of India
does not, therefore, arise.

AIR CORPORATIONS EMPLOYEES' UNION

*543. SHRIMATI VIOLET ALVA: Will
the Minister for COMMUNICATIONS be
pleased to state:

(a) whether the Air Corporations
Employees' Union is a recognised trade
union;

(b) if so, whether this Union has been

recognised by the Indian  Airlines
Corporation; and
(c) whether the Indian  Airlines

Corporation has reached any agreement with
that Union with regard to wages and other
service terms of its employees throughout
India?

THE MINISTER IN THE MINISTRY oOF
COMMUNICATIONS (SHRI RAJ
BAHADUR): (a) and (b). The Union has not
been formally recognised by the Indian
Airlines Corporation so far, even though the
Corporation discusses Union matters with
the representatives of the Union.

(c) The Indian Airlines Corporation has
arrived at certain agreements with Air
Corporations Employees' Union regarding
wages and other service conditions of its
employees.

[ 5 SEP. 1956 ]

to Questions 3392

SUBSCRIPTION TO AND ASSISTANCE FROM
THE FOOD AND AGRICULTURE
ORGANISATION

261. SHRI M,, VALIULLA: Will the
Minister for FOOD AND AGRICULTURE be
pleased to state:

(a) what is the annual subscription
paid to the Food and Agriculture Orga-
nisation in each year from 1951-52
onwards; and

(b) what is the financial assistance
derived by India in each o' the above
years?

THE MINISTER FOorR 100D AND
AGRICULTURE (SHRI V P. JAIN): (a)
A statement showing i ¢ net annual
subscriptions paid to F.A.O. from 1951 i
onwards is attached.

(b) The F.A.O. does not give any
financial assistance to its member countries.
But technical assistance in the shape of
foreign experts, fellowships for training of
Indian') abroad and supply of equipment for
demonstrations and research purposes is
made available under the Expanded
Technical Assistance Programme of the
United Nations. The assistance availed of by
India from 1951-52 onwards has not been
measured in terms of money. It is, however,
estimated that the assistance received by us
during these years compares favourably with
the contribution paid by India ! to the F.A.O.

STATEMENT

Net Annual Subscriptions paid to
F.A.0. from 1951 onwards

1951 » . . . ;!minnn-:}u
1952 . . . . 229,039 74
1951 . . . . 246,334-11
1954 : . . . 245,124-42
1955 . . . . 254,491-38
1956 . . . . 223,600 55

RECRUITMENT OF CLASS IV EMPLOYEES
ON SOUTHERN RAILWAY

262. SHRI M. VALIULLA: Will the
Minister for RAILWAYS be pleased to state:

(a) the number of persons recruited as
Class IV employees on Southern Railway
since the 1st January 1956; and

(b) out. of them how many belonged
to (i) Scheduled Castes; and (ii) Sche-
' duled Tribes?
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THE DEPUTY MINISTER FOR
EDUCATION (DR. MONO MOHAN DAS): (a)
3,927 up to 31st July 1956.

(b) (i) 770.

(i) Seventeen.

OVERSEAS COMMUNICATIONS SERVICE

263. SHRI M. VALIULLA: Will the
Minister for COMMUNICATIONS be
pleased to state:

(a) the amount spent in the years 1954-
55 and 1955-56 on maintaining Overseas
Communications Service; and

(b) what is the revenue derived from
calls by (i) the press and (ii) the public during
each of these two years?

THe MINISTER IN THE MINISTRY oOF
COMMUNICATIONS (SHRI RAJ BAHADUR) :

(a) 1954-55—Rs. 1,04,09,300
1955-56—Rs. 1,12,74,900

(b) As no separate accounts are
maintained for telephone calls booked
by the press and the public, it is not
possible to give separate revenue figures
in respect of each of them. The total
telephone revenue derived by the Over
seas Communications Service during the
years in question was, however, as fol
lows:—

1954-55—Rs. 5,45,900.
1955-56— Rs. 7,60,600.

RENT PAID FOR OFFICE ACCOMMODATION
BY RAILWAYS

264. SHRI M. VALIULLA: Will the
Minister for RAILWAYS be pleased to
state the amount of rent paid by Rail
ways in each Zone for office accommo
dation in the years 1954-55 and 1955-
567 '

THE  DEPUTY MINISTER FOR
EDUCATION (DRrR. MONO MOHAN Das) : A
statement is attached. [See Appendix XIV,
Annexure No. 90.]

CLASS IV EMPLOYEES RECRUITED IN THE
INTEGRAL COACH FACTORY, PERAMBUR

265. SHRI
Minister for
state:

M. VALIULLA: Will the
RAILWAYS be pleased to

(a) the number of Class IV employees
recruited in the Integral Coach Factory,
Perambur in the year 1955 : and
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(b) out of them, how many belonged to
Scheduled Castes and Scheduled Tribes?

THE .DEPUTY MINISTER FOR
EDUCATION (DR. MONO MOHAN DAS): (a)
248.

(b)  Scheduled Castes—61.
Scheduled Tribes—Nil.

SESSION OF THE INTERNATIONAL CONGRESS
OF HISTORY OF MEDICINES

266. SHRI M. VALIULLA: Will the
Minister lor HEALTH be pleased to state:

(a) whether India
International Congress
Medicines to hold its
India: and

has invited the
of History of
next session in

(b) if so, when the session is likely to be
convened?

THE MINISTER FOR HEALTH
(RAJKUMARI AMRIT KAUR): (a) and (b). No.
The next session of the Congress vvill be held
in Spain (Madrid and Salamanca) from the
22nd to the 29th September 1956.

CONSTRUCTION OF QUARTERS FOR THE
EMPLOYEES OF THE INDIAN TELEPHONE
INDUSTRIES LTD.

267. SHRI M. VALIULLA: Will the
Minister for COMMUNICATIONS be pleas
ed to state:

(a) the number of quarters built for Class
III and Class IV employees of the Indian
Telephone Industries Ltd., from 1953-54 to
date: and

(b) the number of quarters which are to
be built to house all the needy employees of
the above categories?

THE MINISTER IN THE MINISTRY OF
COMMUNICATIONS (SHRI RAJ BAHADUR) :
(a) In the Indian Telephone Industries
allotment of quarters is made on pay scale
basis. 144 'E' type quarters have been built for
employees drawing basic pay of less than Rs.
100 p.m. and 124 "D’ type quarters for those
drawing basic pay between Rs. 100 and Rs.
259 p.m.

(b) Information is being collected and will
be placed on the Table of the Sabha.



3395 Written fanners

HIGHLY PAID RAILWAY OFFICIALS

268. SHRI M. VALIULLA: Will the
Minister for RAILWAYS be pleased to state the
number of Railway officials drawing a salary
of two thousand rupees and above on the 31st
March of each year from 1950-51 onwards?

THE DEPUTY MINISTER FOR
EDUCATION (DR. MONO MOHAN DAS):

.‘\l!
On 31st March 1951 123
On 31st March 1952 i 124
On 31st March 1953 = 124
On 31st March 1954 128
On 31st March 1955 123
On 31st March 1956 122

INCIDENCE OF TUBERCULOSIS

269. SHRI M. VALIULLA: Will the
Minister for HEALTH be pleased to state
the extent to which the incidence of
tuberculosis in the country has increased
or decreased since 1954?

THE MINISTER For HEALTH

( RAJKUMARI AMRIT KAUR) : There are no
reliable statistics about the incidence of
tuberculosis in the country. An all India
Tuberculosis Survey is, however, now being
conducted under the auspices of the Indian
Council of Medical Research and the Survey
is expected to indicate the incidence of the
disease and will also enable comparative
studies regarding increase or decrease to be
made.

CONSUMPTION OF METALLURGICAL COAL
BY RAILWAYS

270. SHRI M. VALIULLA: Will the
Minister for RAILWAYS be pleased to
state the quantity of metallurgical coal

consumed by Railways in each year
from 1953-54 onwards?
THE  DEPUTY MINISTER FOK

EDUCATION (DR. MONO MOHAN DAS) : The
total consumption of metallurgical coal,
including Grade II, by the Railways during
the last three years was as follows:

Year Total consumption

(Tn millions of tons)
1953-54 . ! i 166
1954-55 . ; 4-78
1955-56 5:21
Of this only about one-third was metallurgical
coal of selected grades which alone can be

used directly for metallurgical purposes
without prior beneficiation.

[ 5 SEP. 1956 ]

to Questions 3396

CONSTRUCTION OF NEW RAILWAY LINES

271. SHRI M. VALIULLA: Will the
Minister for RAILWAYS be pleased to
state the names -of the places where new
railway lines will be constructed in My
sore State during the second Five Year
Plan period?

THE  DEPUTY MINISTER FOR
EDUCATION (DR. MONO MOHAN DAS) :
Only those projects which are specifically
required for operational purposes and steel
works or coal development projects have
been included in the second Five Year Plan
owing to the reduced availability of funds for
the construction of new lines. None of these
lines are situated in Mysore State.

EXPERTS TO ASSIST NATIONAL

EMPLOYMENT SERVICE

272. SHRI M. VALIULLA: Will the
Minister for LABOUR be pleased to state:

FOREIGN

(a) the names of the two experts whose
services  for assisting the  National
Employment Service were sought for by the
Government of India from the International
Labour Organisation; and

(b) whether those experts have since
submitted any report; if so, what are the main
contents of their report?

THE DEPUTY MINISTER ForR LABOUR
(SHRI ABID ALI) : (a) They are Mr. J. H.
Devey and Mr. S. O. Doos.

(b) Their final reports are expected
through the International Labour Orga-
nisation. They have, however, proposed
certain schemes, which are being examined.

JAPANESE AND NORWEGIAN FISH EXPERTS
IN INDIA

273. SHrRi M. VALIULLA: Will the
Minister for FOOD AND AGRICULTURE
be pleased to state the number of Japa
nese and Norwegian fish experts who are
helping the fishermen in India at present?

THE MINISTER ForR FOOD AND
AGRICULTURE (SHRI A.. P. JamN): 31
Japanese, and 21 Norwegians.

OVER-AGED LOCOMOTIVES ON INDIAN
RAILWAYS

274. SHRI
Minister fot
state:

M. VALIULLA: Will the
RAILWAYS be pleased to
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(a) the number of over-aged locomotives

on the Indian Railways in each Railway Zone
at present; and

(b) when these
completely replaced?

locomotives will be

THE  DEPUTY MINISTER FOR
EDUCATION (DRrR. MONO MOHAN DAS): (a)
and (b). A statement is attached.

STATEMENT

Information in respect of over-aged
Locomotiveson line on 31st March
1956 and their replacement

(a) The number of over-aged locomotives

on the Indian Railways on 31st March 1956
was as under:—
ailways Number
Central . 442
Eastern .. 584
Northern .. 650
North-Eastern .. 286
Southern . 392
South-Eastern . 156
Western .. 257
ToraL ..2,767

(b) In order to carry the maximum traffic
within the allotment of funds for the second
Five Year Plan, a certain number of over-
aged locomotives will continue to remain in
service and will not be completely replaced at
any time. These will, however, be replaced on
con-dition-cwm-age basis as and when neces-
sary.

CASES OF MAIL THEFTS IN RUNNING
TRAINS

275. SHRI M. VALIULLA: Will the
Minister for COMMUNICATIONS be pleased to
state:

(a) how many cases of thefts of mail
from running trains occurred in 1955 and at
what places; and

(b) what is the loss sustained by
Government as a result of these thefts?

THE MINISTER IN THE MINISTRY oOF
COMMUNICATIONS (SHRI RAJ BAHADUR) :
(a) 4 cases, one in Bihar and 3 in West
Bengal Circle.

(b) Rs. 6,725-10-0.

[RAJYA SABHA] -

to Questions 3398

Z00 AT DELHI

276. SHRI M. VALIULLA: Will the
Minister for FOOD AND AGRICULTURE be
pleased to state:

(a) how far the scheme of opening a zoo
at Delhi has progressed up tiff now; and

(b) what is the amount spent so far in this
connection and what are the items on which
this amount has been spent?

THE MINISTER For FOOD AND
AGRICULTURE (SHRI A.. P. JAIN): (a) The
services of a German Zoo Expert have been
obtained as Consultant for preparing a general
layout, designs and detailed plans for the
Zoological Park. The preliminary layout and
plan have been received from him and are
being scrutinised. Meanwhile preliminary
work at the site is in progress. A few animals
have been already received and more are
expected when arrangements for receiving
them are complete.

(b) A sum of Rs. 1,28,500 has been spent
up to the middle of July last on the following
items:—

Rs.
(1) Pay of officers 8,620
(2) Pay of staff 11,910

(3) Allowances, Honoraria,
etc. . .. 11,600

(4) Construction of roads,
nursery and other

minor works 16,560
(5) Stores and miscella
neous contingencies  *79,810
1,28,500

*This includes an expenditure of Rs.
15,500 on account of the visit to India of the
German Expert and his Architect in March-
April 1956.

ESTABLISHMENT OF CENTRAL LAND
MORTGAGE BANKS

277. SHRI M. VALIULLA: Will the
Minister for FOOD AND AGRICULTURE be
pleased to state:

(a) the number of States in which
Central Land Mortgage Banks have not yet
been established; and

(b) what steps Government propose to
take for establishing such Banks in those
States?
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THE MINISTER FOorR FOOD AND
AGRICULTURE: (SHrI A. P. JAIN): (a) 21
(including Pondicherry, Anda-mans and
Nicobar and North East Frontire Agency).

(b) It is proposed to organise 12 Central
Land Mortgage Banks during the second Five
Year Plan after the reorganisation of States.
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t [SETTING UP OF FORESTRY COMMISSION

278. SHRI NAWAB SINGH CHAU-HAN:
Will the Minister for FOOD AND AGRICULTURE
be pleased to refer to the answer given to
Starred Question No. 378 in the Rajya Sabha
on the 8th September 1955 and state the time
by which the Forestry Commission will be set
up?]
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[THE MINISTER ForR FOOD AND
AGRICULTURE VSHRI A. P. IAIN) : Details
of the organisational set up including the
financial implications of the proposal, are still
under consideration. It is hoped that the
setting ap of the Commission will be
announced shortly.]

12 NOON
PAPERS LAID ON THE TABLE

SUMMARY OF PROCEEDINGS OF THE FIFTEEN
SESSION OF THE STANDING LABOUR
COMMITTEE

THE DEPUTY MINISTER FOR LABOUR|
(SHRI ABID ALI) : Sir, I beg to lay on the
Table a copy of the Summary of Proceedings
of the Fifteenth

fEnglish translation.
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Second Five Tear Plan 3400

Session of the Standing Labour Committee
held in New Delhi in April 1956. [Placed in
Library. See No. S-368/56.]

NOTIFICATIONS PUBLISHING AMENDMENTS
TO THE DELHI (CONTROL OF BUILDING
OPERATIONS) REGULATIONS

THE MINISTER FOR HEALTH
(RAJKUMARI AMRIT KAUR) : Sir, I beg to lay
on the Table, under sub-section (3) of section
19 of the Delhi (Control of Building
Operations) Act, 1955, a copy each of the
following  Notifications of the Delhi
Development Provisional Authority,
publishing amendments to the Delhi (Control
of Building Operations) Regulations:—

@1 Notification No. F.I.(4)/55-
Admn., dated 8th February 1956.

(ii) Notification  No. F.I1.(6)/55-
Admn., dated the 5th lune 1956.
(1ii) Notification No. F.I.(37)/56-

Admn., dated the 19th lune 1956.

[Placed in Library. See No. S-367/56 for (i)
to (iii).]

RESOLUTION RE SECOND FIVE
YEAR PLAN —continued.

MRr. CHAIRMAN: We will resume
discussion of the Planning Commission
Resolution. Eighteen speakers have already
had their say. If necessary, we may carry on
till tomorow evening. Ten hours more you
will get. Mr. Nanda.

SHRI S. N. MAZUMDAR (West Bengal):
Mr. Chairman, would it not be better to take
up the Resolution on Travancore-Cochin? We
got notice that this will be taken up only
today.

MR. CHAIRMAN: That will be after this
motion is disposed of.

THE MINISTER FOR PLANNING AND
IRRIGATION AND  POWER  (SHRJ
GULZARILAL NANDA) : Sir, | am intervening
at this stage. On the 25th May the Prime
Minister moved the Resolution in this House
asking the House tc record its general
approval of the principles, objectives and
programme of development contained in the
second Fiv< Year Plan as prepared by the
Planninj Commission. This was discussed fo
another day and then the consideratioi of this
Resolution was adjourned. A that stage the
scope of the discussioi was confined to
broad aspects of thi
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[Shri Gulzarilal Nanda.] Plan—approach,
organisation, resources, etc. Arrangements
were made then so that there could be close
and intimate discussion of the Plan by groups
of Members of Parliament of both Houses.
Four Committees were appointed. They have
completed their work. I take this opportunity
of expressing my deep appreciation of the
work of these Committees. The Members
took very keen interest in the principles as
well as the details and made numerous
valuable and useful suggestions.

I shall endeavour, at this stage, to deal with
the ground that has been covered and initiate
the further stage of discussion. It is gratifying
that the direction of advance and the main
goals that have been accepted in the Plan are
also accepted in this House on the basis of
general agreement. This agreement is also
true of the people of the country as a whole.
Sir, I regard it as a very precious asset of the
Plan. It will be a source of great strength to all
those who in different capacities is the
country are going to work out this Plan,
implement its various programmes. This has
its particular significance in a democracy. If
there is no broad agreement regarding
objectives, our energies would be frittered
away. Since there is that agreement regarding
objectives, we have, I believe, made a big step
towards the successful implementation of the
Plan.

Questions and doubts arose in the course of
the discussion and I shall try to elucidate the
points which were raised. There was
consensus of opinion that the Plan was not too
big in size considering the present needs of
the nation. . However, the capacity of the
country to raise resources to an adequate
extent was questioned and especially concern
was expressed regarding the gap in respect of
our foreign exchange resources. And in the
same context, there was a lengthy discussion
about the trained personnel for the successful
execution of the plan.. Members felt
apprehensive that the deficiencies which were
disclosed in the working of the first Five Year
Plan would also haunt in the second Plan, that
we have not improved our position very much
in that respect. Also, there was a certain
amount of discussion regarding priorities, and
a special point was made that while we are
according a higher priority to industry in the
second Five Year Plan, the provision is not
adequate specially in respect of heavy
industries. Further,
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it was stated that the provision for transport is
out of step with the requirements of traffic
which will be generated in the of the
implementation of the Plan. I found there was
a very great intensity of feeling in the House
regarding unequal development in different
areas™and the feeling was expressed that
adequate measures were not being taken to
redress this imbalance. The position,
according to some Members, was the same in
respect of the question of rural areas vis-a-vis
urban areas. So, this is the ground.

Before I take up these questions, I would, if
you would permit me, Sir, like to say
something about the first Five Year Plan and
incidentally about our approach to the entire
problem of economic development. This
question of first Five Year Plan figured fairly
prominently in the discussion in the House.
Members offered their own assessment of the
achievements of the Plan and of its failures.
No claim is made that those achievements
were very spectacular. In fact, as one hon.
Member pointed out, the Report itself does
not make any exaggerated claims. In fact, no
magic formula is available for quickening the
economic development in a country,
particularly in an underdeveloped country.
The difficulties, as pointed out, are more in
the case of a country which is just trying to
emerge from the stage of underdevelopment,
and particularly so when this experiment of
quickening the tempo of development is being
carried out in the context of a democracy. For
the same reason, we should be prepared to pay
the price that has to be paid for this. That price
may be somewhat heavy in the Beginning and
that price is in terms of hard work for all of
us, in terms of concerted effort. It is in terms
of discipline, of self-restraint, of sacrifices..
Let us be clear about that, because after all
what is the prospect before us? We are trying
to acquire a new status. We are trying to lift
ourselves to a new plane of existence, in terms
of economic life. We want to qualify for being
placed in the category of a developed country,
to give up our status as an under-developed
country, and for that certainly the greatest
effort has to be applied to this big task, and
this effort is not necessarily confined to the
economic sphere. We want to see that our
economy which has been static so long
acquires a new dynamic power. Rut this
dynamism cannot be confined to the economic
sphere only. There will
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have to be big changes, social and insti-
tutional. There has to be a change in our
outlook suited to this new horizon. Our habits
of thought and action will have to be changed
in individuals and groups. We have to start
thinking in new terms. I have in mind a
number of things that are happening,
distractions that are created, small things
which engross our minds. These are not the
conditions which are compatable with this
quick advance. The conditions that have to be
created are different. We have to do that, and
it is, Sir, in that context that the various
requirements of the Plan have to be
considered. And, Sir, one more thing in this
context which is special. We will have to
think in terms, not of a region, not of a section
of the community, but of the nation.. That is
an essential condition lor the success of the
Plan and for the quick economic development
of the country. That can be explained at great
length. It is not necessary to do so, but that is
an essential and inescapable condition,
particularly so in the context of a democracy.
This is what I have been pointing out— the
need for an inner transformation. In a
dictatorship other sanctions are at work; there
are other ways of getting results. In a
democracy it is only through inner sanctioned
that results can be achieved. Therefore, I have
taken a little time to stress this aspect.

Regarding the first Five Year Plan, I
believe. Sir, that the first big step has been
taken. It may be said that we have not
achieved this, we have not achieved that, we
have fallen short here and there. We must
realise that there has to be a time factor. We
cannot achieve all things at the same time to
the full extent of the expectations of all the
people. There has to be a certain discrimi-
nation as to what is more important and what
is less to complete our objectives, and it is in
that context that we have to see the
deficiencies in one direction or another. As I
said, we have taken the first big step and I am
very sure in my own mind that without this
recourse to planning we would not have been
able to achieve what has been accomplished.
Actually the achievements would have been
very far less. So, Sir, what we have seen
during this period and our own experience
regarding this first Five Year Plan should
confirm our faith in planning and in the
possibilities of planning in a democracy.

Sir, I come to the question raised in the
course of the discussion that the
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targets of the Plan have not been fulfilled
sufficiently and that they have been fulfilled
partially in certain cases. A certain amount of
dissatisfaction was expressed. Now, we are
quite familiar with the figures of the various
targets and I do not want to take up the time of
the House by repeating those figures. But I can
state with confidence that over the larger area
of the programmes, the implementation has
been either full or a little more than full. It is
also true that there have been shortfalls in
certain directions. For example, the targets
have been exceeded in the case of foodgrains,
irrigation, bicycles, locomotives and in certain
other directions. The targets were realised in
the case of industrial production, oil-seeds,
electricity, national highways and snipping.
There have been shortfalls in the case of
sugarcane, finished steel, cement, ammonium
sulphate, galvanised iron pipes and other
pipes. I shall not go into further details
regarding these, but, as I said, nobody could
make the assertion that everything that was
attempted to be done had been done. But there
is one way of testing the overall degree of
implementation. That can be done by roughly
comparing the expenditure in relation to the
allocations. The original Plan was Rs. 2,069
crores. Later it was revised to the level of Rs.
2,356 crores. At the moment on the basis of
the revised estimate for the last year we see
the position like this. About Rs. 2,000 crores
will have been' applied towards the
programmes of the Plan, which means in
terms of the original Plan about 96-6 per cent.
; in terms of the revised figures it is 94 « 4 per
cent. A significant point was made in regard to
both the achievement of the first Plan and
what has been visualised in the second Plan,
and that was the question of the ratio of the
population which depends on agriculture for
its livelihood as against industry and trade, the
industrial sector. I think it was rightly pointed
out that this was a reliable index of progress—
how far we are able to transfer the population,
absolutely later on but relatively now, from
agriculture to these other occupations. There
has been a static position for several decades
in this respect, and I regret to say that we have
not been able to make a considerable dent on
this problem during the period of the first
Plan. But as I said earlier, this process of
transition, this emergence from a stagnant
economy to a dynamic phase requires very
great effort, requires the accomplishment of
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certain prerequisites, and then a stage arrives
when the things move on and get their own
momentum. Sir, we have made certain
calculations that, not by 1960, but by about
1970, the factors which have been introduced
into the development of this country are likely
to lead to a position in which the present
figure of 68 or 70 per cent, will become 60;
that is, the population dependent on agri-
culture may be reduced like that.

Sir, I now come to the question of resources
for the Plan, which has been exercising the
minds of this House and of the other people
very much. We are told that the Plan is shaky
because of the uncertainty of our resources.
We are told that we have made optimistic esti-
mates in the Plan And then regarding savings,
1 can show that we have been stepping them
up. We are told that since large numbers of
people are living on a very marginal
subsistence, we cannot expect from them
anything. Sir, a horrible picture has been
painted. It has been said that by resorting to
deficit financing we are paving the way for
inflation. It has also been said that we are
going to accentuate the hardship of so many
people in this country, who are already poor.

Sir, I am not going to make any dogmatic
assertion about the scale on which the
resources are going to be raised. But I can
say this much that it is our duty to carry out the
Plan up to the maximum possible limit. If we
do less than that, then we are not planning at
all. I realise also that it is our responsibility
not to create any unreal situation and not to go
beyond the real and actual capacity of the
people. Now, Sir, in that respect, I believe, we
are on very safe ground.  After all, the
problem is one of securing from the national
income a portion for investment, and the test
is how big that portion is going to be. We have
also to see whether it is going tc cause too
great a strain on the masses I have got the
figures with me. Sir. We find  that the
investment position was this. In 1950-51,
as a percentage ol national income it was 4 95;
in 1955 56, it became 7- 31, and in 1960-61 i
is going to become 10-68. We have tc see
who is going to bear the brunt What are
going to be the consequences' Are we going to
reduce the existing con sumption levels? No,
Sir.. We find tha in due course of time, the
consumptioi ‘ndex is going to be raised from
100
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which was the figure in 1950-51, to 109 in the
year 1955-56, and to 140 in 1960-61. Now,
this is an answer to the question whether what
we are doing exceeds the capacity of the
people. We have to perform a very important
task.

There is another way of looking at it, Sir.
Let us compare what is happening in other
countries. Some hon. Members here made a
reference to the ECAFE countries and they told
us what was the rate of capital formation there.
We have taken 37 countries for this purpose,
Sir. 1 find that there are six countries where
this ratio of investment goes up to 10 per cent.
There are another eighteen countries where the
ratio is between 10 per cent, and 15 per cent.
And there are another 13 countries where
it exceeds 15 per cent. In some cases it is 22
and more and even 26. The figure for lapan is
20 8 per cent. So, not only we are not causing
any particular hardship to the people in terms
of their consumption standards, but also the
effort at the moment in other countries is very
much higher than what we are going to do here.
There is another calculation also. Sir, this is
the beginning of the second Five Year Plan
period. We are investing 18 2 per cent, of
the additional income and 68 82 per cent, of
the additional consumption, and since in the
second Five Year Plan period the investment
effort is going to be raised, the position will be,
27 per cent, investment and 73 per cent,
consumption. Now, Sir, it is in the face of these
basic facts that I request the hon. Members to
think over the matter and say whether it is at all
right or proper to talk in the language of
pessimism about the possibilities of this
country carrying out the Plan. And then, Sir,
what is the alternative?

If we are going to reduce the Plan, what are
going to be its consequences? We will have to
put off the day when we can offer satisfaction
to large numbers of people who have got not
enough food and clothing and other
necessaries of life. We will have to postpone
the day when we can tell the people that
unemployment is going to be removed. On the
other hand, Sir, we have got to think of the
social services about which there was so much
talk on the other day. It was said that "We
have not got enough educational institutions,
enough hospitals, enough roads, and all that."
And this want of all these things, I believe, the
people are not going to put
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up with. And I believe there is some
i>ieparedness, so iiir a.° the people are
concerned, to pay the price for what is going
to come to them in a few years' lime. It is not
going to take a long time. It is a matter of a
few years only. In order to realise this much,
we may have to change the whole pattern of
the mobilisation of our resources. .We may
have to make many new institutional
arrangements and we may have to adopt
many new ways of doing things. For all that is
necessary, it will have to be done. The only
condition is, and the only limitation is, that we
shall continue to function within the
framework of our democracy. And nobody can
say that democracy is incompatible with
development; even at this rat's it should be
possible for us to develop ourselves. I can also
inform the hon. Members that during the
discussion which wc had, not even one
Member said "Reduce the Plan in this respect,
have less roads and less education etc." In fact,
everybody wanted more and more of these
things. Somebody laid stress on education, and
somebody else on other things.

Then, Sir, I come to the question of deficit
financing. That is a question which worries
us all. There have been indications that there
is an upward trend in prices. We are
concerned about it and we are quite aware of
the dangers inherent in deficit financing, if it
is not kept under proper control. We have to
see that we safeguard ourselves against all
those consequences, of which we are fully
aware. In the interests of the poorer sections
of the people, we have to be vigilant about
all these things. Sir, no rigid figure can be
given in advance with regard to what exactly
is going to be the extent of deficit financing.
Even the figure which is there in the Plan
flows from certain assumptions, for example,
there will be a certain amount of increase in
the production, and the purchasing power
which is going to flow into the hands of the
people as a result of all these development
programmes will be mopped up, and so on
and so forth. Sir, if those conditions are ful-
filled! I am quite sure that the deficit
financing, even at that level, will be quite
feasible. But if those conditions are not
fulfilled, then deficit financing alone is not
going to help matters, and in that case it will
certainly hurt. After all, Sir, to switch over
from the status of an under-developed
country to that of a developed country is a
difficult process, and, therefore, we have to
attend
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to all these things. The essential thing is to
increase the production, especially the
agricultural production, because without that
other things cannot succeed, and all our
industrial programmes etc. will cease to
become real. If the very agricultural base is
weak, other things cannot be fulfilled.
Therefore, we are presently giving a great
deal of thought to the question of
agricultural production. And it will take me
some time to explain why the targets were
originally low and how we are trying to raise
them, and why this thing is happening
overnight. In fact, it is not happening
overnight, because certain things had to be
given further consideration—the National
Extension Service and other things.
Calculations will have to be made. All that is
being done, and I am quite sure that the
actual results in terms of agricultural
production are going to be somewhat higher
than what we have thought of so far.
Therefore, all these things will have to be
done by the Government—fiscal and
monetary measures and also any apparatus
that has to be set up for the purpose of
controlling and curbing the inflationary
tendencies. While that will have to be done,
there is a duty on the people also. Develop-
ment at this rate means necessarily that more
money is going to be put in the hands of the
people, but all that money should not be
spent. If that money is completely spent,
there cannot be any saving, and if there is no
saving, there cannot be further investment,
and if there is no further investment, there
cannot be further development, and without
further development, there won't be any
additional income to be distributed.
Therefore, restraints have to be there. They
will have to be either voluntary or
democracy will have to impose restraints on
itself in a different way. We will have

to carry the message to the people not that
they should tighten their belt, but let them
have some restraint for the time being so far
as increased consump-

tion is concerned. Then, there is the question
of the anti-social elements. Here again, it is
possible to educate public opinion to deal
with them in a social way, apart from what
the Government can do about it.
Government may not be able to do very
much, but people can do that. It is on these
lines that we have to face these problems of
the economic development of the country.

Suggestions were made about resources,
ways in which we can increase our
resources. Reference was made to the
suggestions of Prof. Kaldor. All these
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things are before us—the various ways to
increase, enhance, our resources in a manner
that other harmful consequences do not
follow as a result of the pattern that we want
to develop,' that people do not suffer. That is,
it should be a just pattern, an equitable
pattern. There are various suggestions, but I
do not want to go into them. Maybe in the
form in which they were presented we may
not be able to follow them, but there may be
other ways of getting the same results, and
they are gong to be tried.

Then, there is this special important aspect
of foreign exchange resources. Here too, the
stress laid by hon. Members on this aspect is
very helpful. There is no doubt that in various
ways nonessential imports will have to be cut
down. Chiefly, the way to solve this problem
is to expand our exports, therefore to expand
the production of exportable commodities.
These are the two ways in which this can be
done. These questions are being studied. I
have in a hurried way dealt with the question
of resources.

Then, another thing which I would like to
refer to at this stage is about regional
disparities. There is a good deal of feeling
about it, and I share that feeling myself, and I
acknowledge the fact here that it cannot be
said that there is not a great deal of inequality
in the degree of development in different
areas. It is true that this country suffers from
retarded development as a whole, but even
taking the average development of the
country, there are areas which stand far below
the average. Maybe, it is a product of
historical circumstances. Probably, it is also
explained by the natural conditions in the
various areas. Probably, they are responsible
for some variations. It is true, as one hon.
Member said, that when you introduce some
element of development and create some
basic facilities in some areas, that tends to
attract further and fresh development in the
same areas. Therefore, I think it is one of the
most important functions of the Planning
Commission to see to it that no grievance
remarks on this score of inadequate
development of backward areas. There are
certain conditions which cannot be helped.
You cannot have a steel plant everywhere, but
even with these limitations, a good deal can
be done to decentralise industries which are
capable
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of being decentralised and in the location of
various industries in places where the factor
of advantage or disadvantage so far as
location is concerned is not very high. The
question of the mobility of labour, the
pressure of population, natural resources—all
these things have to be considered in
determining the investment that we make in
different areas, The per capita investment, the
totai investment, investment in industries and
all things which are of great moment in
accelerating the process of development have
to be considered. I can tell the House that this
question is occupying the attention of the
Planning Com mission very much. Close
studies are being made of the conditions of
various areas- and zones, and criteria are
being developed for judging the relative
advance or backwardness in respect of the
various areas. It may be that some time later it
will be possible to place some information
regarding that before the House, and whatever
we have, since it is of a rough character, I do
not want to present to the House now. Even
0, some regions are very much backward and
more attention will have to be paid to them.
Even if you take a zone or take a State, even
within it, it is not that all the people are
altogether happy about the various areas. In
the same State, there are some areas which are
very much backward and people complain. I
do not know who is going to settle this
problem. I believe the Planning Commission
will have to do something about this. These
disparities have to be dealt with effectively
and properly because otherwise, there would
be a sense of injustice. I asked you in the
beginning to take a national view of these
problems, because any sectional view will
militate against our whole approach, but
conditions should be created in which a
national view is possible. For that, there
should be an equitable development of all
areas, so that this sense of injustice lurking in
the minds of the people will be removed. I
would not dilate on this much, because that
means that I may have to go into further
details regarding this.

Regarding another aspect of the same
problem—the question of rural v. urban —
there is unequal development there also.. It is
also a product of the past.

[MR. DEPUTY CHAIRMAN in the Chair.]

It is not that we are unmindful of the need for
the development of the rural areas socially
and economically. We will
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have to deal with them and we will have to
study the manner in which the rural areas can
be brought up. I believe 1 have given certain
figures to show that it is not that this matter is
escaping our attention now. Considerable
attention is being paid to this question. I have
some more figures also. There is a planned
development to seek a balance between those
programmes which are intended to develop
the economy as a whole, such as industries,
transport, mineral resources, programmes
designed specially to increase production and
raise the living standard in rural areas, and the
programmes or measures the direct effects of
which are likely to be felt in urban areas, that
is, some developments which may not occur
in the villages which may occur far away, but
they are going to help them. Without that,
their progress also is going to be retarded. If
one considers the allocation in the second
Plan, he will find that out of Rs. 4800 crores,
half the outlay is for programmes in the first
group, that is, those which are intended to
develop the national economy as a whole.
About Rs. 1600 crores will be spent primarily
for rural areas and one-sixth of the total
amount or Rs. 800 crores on programmes
which benefit mainly the urban areas. I have
been making a plea not to think in terms of
any permanent conflict between rural and
urban areas. They are complimentary and they
are needed for the national strength and,
therefore, it is all an integrated programme of
development which we have to visualise,
which will do justice to both the / rural areas
and the urban areas.

I had mentioned in the beginning the
question of trained personnel, and this is
very important. There are other things
which are important too, like resources,
administration, public co-operation,
research etc. but I put trained personnel at
the top of all these because, if we have the
requisite strength of trained personnel, all
other things will flow from it. Therefore,
the emphasis on trained personnel, which
was laid by Members in this House, was
very appropriate. I acknowledge the fact
that there were deficiencies in the matter of
trained personnel in the first Plan. Those
were known to us in the course of the Plan
and by the middle of 1953 we started taking
steps to remedy those defects. Some things
could not be remedied quickly. Where a
course of training takes 5 or 6 years, the
handicap could not be helped but in the case
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of overseers, for example, in the engineering
works or the river valley projects, we found
that the chief bottleneck was at the lower or
middle grade and that it would take about a
year or so to provide them the personnel. So,
we started or rather increased those courses
and thus made up those deficiencies. It
applies to other fields also.

In connection with the second Plan "we
have been thinking" as has been stated in
some speeches and also appeared in some
papers. Of course, we cannot think of
personnel for the second Plan, and what we
now think of is going to help us in the third
Plan and not in the second Plan. Very
obviously, it is so. It is in relation to the
needs of the second Plan that I am saying
that for the last 2 or 3 years thought has been
given to this matter. Various committees
were appointed and the requirements, say, of
river valley projects or other projects, have
been calculated on the basis of phased
programmes. This process has not been
completed. It is in progress but not waiting
for the results of all these enquiries, action
has been started. The Engineering Personnel
Committee gave us a fairly full view of our
position and of the further requirements, and
action is being taken on those lines.
Similarly, in other directions also action is
being taken. Here also I should say that I
have plenty of figures with me. I don't want
to tire the House with all that. We have a
view of what the engineering requirements
will be at the end of the Plan, how much
training programmes are already in hand,
what more we should do and, since it has
been revealed that these programmes are not
adequate, what more has to be done. I have
all these figures and if at any later stage this
question requires to be discussed in detail, |
shall give then additional information.

There are one or two small matters to refer
to. In connection with the whole question of
incentives for increased production, mention
was made of the fact that our land reforms
are not adequate, that is, there has not been
full implementation of whatever programme
we had incorporated in the first Plan and
also—and that was a rather sore point with
some of the Members—that the Panel on
Land Reforms having considered this matter
very closely, arrived at certain conclusions
and there was a sense of the Members of the
Panel in favour of a certain course
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[Shri Gulzarilal Nanda.] and certain
recommendations emerged from those and
that we have not adopted them, and that we
have changed them and we have diluted
them. I have looked into this matter also and I
find that this feeling is groundless. It is not
well-founded. While those recommendations
have been kept intact, some changes have
been made. They don't touch the heart of the
matter.. Changes have been made in order to
make it possible for adaptations on the basis
of the varying conditions in the different
areas so that we may not have too rigid a
formula to be applied which in practice may
not yield any good fruit. And in the same
breath, we are told that our implementation is
poor and then we are asked to do things
which, we feel, may possibly not be
implemented successfully in this short period,
not that those things will not be done later on.
Therefore, there is the time factor here. We
don't want to do things which are not meant
to be done. So, some variations were made,
for example, regarding rent. They wanted to
reduce that to one-sixth but we found that
today we are having legislations passed in
some parts of the country where it has not
come down to the basis which we adopted in
the first Plan, namely one-third and one-
fourth. In the face of those circumstances, the
one-sixth rent as a maximum level will be
very unrealistic. Then I will be asked as to
what we are doing. We are doing something
about it. Where it has not come down to one-
third or one-fourth, I am sure that it is going
to come down —maybe it will take a little
time.

Another change was made regarding the
question of ceiling. Ceilings were originally
tentatively put in terms of a certain income.
It was found that that would not be a very
satisfactory basis. It has been put in
alternative terms without calculating the
figure of income in any rigid way. So, this
feeling that we have somehow emasculated
this programme of land reforms is not
correct.

We shall now start taking up the pro-
grammes and various other questions— so
many of them—for discussion in the House.
The work of this House and the other House
has been greatly facilitated by the labours of
the Committees, which have applied
themselves to the task with great zeal, and a
areat deal of labour has been expanded on
that. I believe that those results are already
made available to the Members and now we
have | got the basis on which we can further
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proceed. As we proceed, I have ouly again to
go back to the plea that I put foward here that
we shall proceed in the same spirit, with the
determination that these programmes are
going to be made successful. Anything that is
found which is likely to hamper the successful
execution of these programmes should be
pointed out and the Administration should not
be spared. It is only in that light that I hope
and expect that the discussions will proceed.
If it is found that the Administration has not
adequate machinery or has not shown to the
satisfaction of the House that it has provided
all the conditions for the successful im-
plementation of the Plan, then it should be
told so and asked to set matters right.

Again, this task is not for a party. It is for
the whole nation. It is only when the whole
nation unites in carrying out the programme
that it will succeed, and 1 do hope that the
Plan itself will become the focus of unity in
this country.

SHRI H. C. DASAPPA (Mysore): May 1
know how the Planning Commission view the
suggestions made by these four Committees?

SHRI GULZARILAL NANDA: They are
already being reviewed, discussed, examined
and deliberated upon
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Surt H. N. KUNZRU (Uttar Pra-
desh): s there going to be lunch
adjournment for today or not? Surely, it
15 past one.

Mg, DEPUTY CHAIRMAN: Is it
the intention of the House that we
should adjourn for lunch ?

M.

Pror. HUMAYUN KABIR (West
Bengal) : Yes, Sir.

Surit H. N. KUNZRU: T think every-
bady wants it -

Mr. DEPUTY CHAIRMAN: All

right Mr. Sahai, vou can continue after
lunch.

The House stands  adjourned ll
2.30 p.oM.

The House then adjourned for Junch
al two minutes past one of the clock.
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The House reassembled at half-past

two of the clock, Mr. DeEpPUTY CHAIR-

‘ MAN in the Chair.
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Dr. W. S. BARLINGAY (Madhya

Pradesh): Mr. Deputy Chairman, 1 am

] somewhat surprised that I have been
called upon to speak just now.
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SHRI M. GOVINDA REDDY (Mysore) :
Lucky.

Dr. W. S. BARLINGAY: But, I shall try
to do justice to this subject.

Sir, I will begin by referring to the remarks
of Mr. Appleby. He says that irresponsible
criticism is, on the whole, very very ruinous
and it damages the cause which we have at
heart. Therefore, I shall be very brief in my
criticism and I shall try to be as constructive
as possible, Sir, after all, 1 belong to a party,
the Congress Party, and this Government is
Congress Government. If I do criticise certain
aspects of this Plan it may not be taken to
mean that I wish to detract from the very
many merits of the Plan. After all, if we
ignore the Government, if we do not criticise
the Government, it may just be said that this
Government is beneath criticism and that it is
not being criticised. On the other hand, it is
not above criticism either. It deserves
criticism ; that is to say, we expect some
results from this Government and that is why
we want to criticise and make constructive
suggestions.

Now, if you will kindly turn to this second
Five Year Plan you will find that one of the
objectives of the Plan is to rebuild rural India.
At page 3 in paragraph 10 it is said:

"Our second Five Year Plan secks to
rebuild rural India, to lay the foundations
of industrial progress, and to secure to the
greatest extent feasible opportunities for
weaker id under-privileged sections of our
people and the balanced development of all
parts of the country."

If this is the case, if we want to have a
balanced economy, if we want to maintain
some sort of a balance between rural
development and urban development, then it
should follow that normally there should be
no going over of population from the rural
areas to the urban areas. But I am told—and I
am substantiated in this by the Reports which
have been published on behalf of the Planning
Commission itself—that there is a tendency of
the rural people going over to the urban areas.
If this is the case, we have to investigate why
this should be so. So far as the rural areas are
concerned. If they get all the amenities of
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life, if there is nothing wanting in rural areas,
then there is no reason on earth why there
should be a tendency to go over to urban areas.
The other day I had occasion to attend one of
the conferences which was organised on behalf
of the ECAFE. There not only did I attend but
there were certain others who attended the
conference and who were supposed to be
experts in the Planning Commission. They told
us that the most important forces that existed in
India today were the push forces so far as rural
India was concerned. They distinguished
between pull forces and push forces. Pull
forces were forces which existed in urban areas
and which, so to speak, pulled out the
population from the rural areas and push forces
were, forces which were concentrated in rural
arcas and which tended to push out the
population from the rural to urban areas. Now,
they told us that the push forces were more
powerful than the pull forces.

SHRI M. GOVINDA REDDY: They would
cancel themselves each other.

Dr. W. S. BARLINGAY: There is no
question of one cancelling the other. They are
added one to the other. If this is the case and if
I a'm right in saying that the push forces are
greater, then I believe that it is a bad symptom
and it lias got to be properly remedied. What
it means is this. Firstly, it means that there is
an overgrowth of population in the rural areas,
and that is not my view, mind you; it is the
view of the experts of the Planning
Commission itself. Secondly, it means that so
far as a person in the rural area is concerned,
he is, so to speak, de-industrialised. If that is
the case, it does not augur well for our
country. I am not suggesting for one moment
that no part of the tremendous amount of
money that we are spending on the Five Year
Plan is being spent on rural areas. I am not
suggesting anything of that kind. I am just
indicating that if, in spite of this tremendous
expenditure that we are incurring on rural
areas, there still exist the push forces which
drive away the population from the rural areas
to urban areas, then there is something wrong
with the principles on which the Plan is based.
In this connection I wish to say that we have
to learn something from what Japan has done.
I want to read out certain portions from a
paper prepared by the ECAFE and, as I said, I
feel that we have to learn quite a lot, from the
example of Japan:
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"If urban growth, described as the best
general test of industrialisation, is studied
in the Asian countries it is only in Japan
that the economic character based upon
industrial specialisation and exchange is
observed to be relatively more
prominent. The reason for this appears to
be that some of the basic foundations for
industrial development have not been
confined to large cities but have also
been effectively built up on a limited
scale in a number of towns of moderate
size. However, the cost of industriali-
sation has been cheapened by avoiding
excessive urbanisation with its heavy
overhead provision of urban housing,
transport, water supply and other ser-
vices, by developing industries which
relatively require less capital and which
do not heavily draw on public utility
services and by applying a labour
intensive technology which keeps the
available manpower fully employed. In
Japan, the urban areas (with a population
of over ten thousand people) have
developed industrial and commercial
activity so successfully that they have
absorbed almost the entire population
increase since 1900. The drift of
population from rural to urban areas of
different sizes, however, has not been
uniform; the bigger cities have grown
more rapidly."

And this is very important—

"In Japan, while labour moved to the
urban areas technology, organisation,
capital and entrepreneurship were carried
to the rural sector of the economy.
The traditional industries in the
countryside reacted to the growing factory
competition by developing economics
through large-scale organisation for
marketing arrangements, cheap credit
and electric power. Small industries with
lower overhead costs I possessed greater
flexibility, were able to change their lines
of production ' with greater resilience
especially dur- ! ing the depression years.
A natural demarcation of the spheres of
production has developed with the large
units 1 concentrating on a few  major
lines and specialising in the production of
semi-processed standardized material 1
which is  worked into a  variety of I
finished goods by small units."

This is a very important commentary on
what Japan has been doing in the matter of
industrialisation of that coun-
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try and I feel that we in this country have
got to learn a lesson from what Japan has
been doing.

Then, Sir, I want to take another
point, the point of public co-operation in the
Five Year Plan.  After all, this Five Year
Plan cannot be equated merely with a five
years Budget. That is to say, this Plan is a
national Plan. It involves the marshalling
of all the various resources of the
country and marshalling them, so to
speak, on a creative basis. Now, I must
pay my respectful and humble tribute to
Mr. Nanda, the Minister for Planning, who, if
I may say so, is a 'seer' in this respect. ~He
had been emphasising time and again that,
after all, if the Plan is to be a success, then
public co-operation is the most important
thing. [ am glad that he is most
conscious of this fact. And yet I feel with all
respect to him that co-operation is not forth-
coming from the people in the same
degree as it might have done.. One of the
reasons for it is this. It seems to me that,
despite all the efforts that the Bharat Sevak
Samaj and Shri Nanda have made in this
connection, people do not yet know in what
ways the Government expects co-operation
from them. Sir, the other day in the Bharat
Sevak Samaj I suggested that we should hold
an exhibition which will show to the
people in what ways co-operation is
expected from the people by the Government
and I have even suggested a name for the
exhibition. I suggested "you and the Plan"
or "I and the Five Year Plan". What am I
expected to do? Everybody ought to  ask
himself the question as to what is expected of
him by the Government in relation to the
Five Year Plan. That would be a very
important thing to do. Unfortunately, so far
as I can see, nothing is being done in that
connection, [ fee! this and I say it
specifically. Several  exhibitions, for
instance, have been arranged and they are all
very good exhibitions. Now, if you went  to
these exhibitions—for instance there was that
industrial exhibition which was organised in
Delhi last year—I can assure you that there
was a lot to learn from it so far as the
experts and the technicians in industry were
concerned. But so far as the common man
was concerned he could learn nothing at all
from that exhibition. There were the cycles
and motor cars and all the rest of them. Of
course, he has seen all those cycles and motor
cars even in the streets. There was nothing for
the
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common man to learn so far as that particular
exhibition was concerned. If you sece, for
instance, the exhibition of the Five Year Plan
it will only tell you what the Government has
been doing; that Government has been
spending so much on irrigation, so much on
agriculture, so much on food production and
all the rest of it. It will tell you all that. But it
will never tell you what the ordinary man, the
common man in the street is expected to do in
respect of the Five Year Plan. Now, this is a
very important point. That shows lack of
imagination both on the part of the people and
on the part of—which is a more important
thing—the officials concerned. I am not
criticising the officials adversely. I must tell
you that I do not want to make any
irresponsible criticism. But then I have found
this by experience. When, for instance, I went
to certain very important officials on behalf of
the Bharat Sevak Samaj and asked them as to
what we should do—not that I do not know
what I should do in the matter —"what do you
expect from us, tell wus," they said,
"Gentlemen, so far as you are concerned you
have no function whatever to perform. We will
do what we can and you sit quictly at home
and sleep quietly." That is the kind of answer
that I got not once, but twice, thrice, a hundred
times. And I say all this with a sense of
responsibility. That is not the correct attitude
on the part of the Government officials. After
all, where does the responsibility lie? The
Government officials, being the more
important element of the two, namely,
Government on the one hand and the public on
the other, it is expected that the officials shall
take the initiative in the matter and tell the
ignorant people as to what is expected from
them. They do not do it.

Then, Sir, I want to mention a third point
and that is about our basic values in life. After
all when would you say that a Plan is
successful? You would say that a Plan is
successful when the traditional values are
changed and they give place to an order of
new social values which from an ethical and
other points of view are the kinds of values

3 p.M. which ought to be our objective. Now,
Sir, I say with all respect that if there is one
aspect where the Plan has not really
succeeded, the old Plan and probably the
second Five Year Plan
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also, it is in respect of the problem of
fundamental human values. Take the case of
sweepers. Suppose, for instance, a sweeper
comes to your house.. I was mentioning this
in one of the meetings of the Bharat Sevak
Samaj the other day. Suppose your peon
comes to your house, suppose a menial comes
to your house. How do you treat him? I have
seen it for myself. If, for instance, one of the
Members of Parliament comes to me, I will
offer him a chair, I will tell him all nice
things, I will offer him perhaps a cup of tea,
and all that. Suppose a sweeper comes to me.
What would I do ? I am speaking for myself,
and 1 suppose it is true not only of myself but

of most of us—I will say, I will begin
immediately by saying | So far as the other
people are concerned 1 will use the term "sft"
So far as the poor people are concerned

it will be *TT and all the rest of it. This by
itself is not very important. You say that
probably to your own child, but it is
significant and it betrays the kind of attitude
that you have towards your own fellowmen.
Now, this is a question of fundamental values.
Sir, I say that so far as the sweepers are
concerned and also others, for instance the
backward classes, we have not been doing
them real justice. Now, I take the question of
sweepers because that is an index of what we
do with regard to the other classes. Should not
we be conscious of the fact that so far as the
sweepers are concerned we have been treating
them more or less as slaves? Take any munici-
pal area. Suppose there is a sweepers' strike.
What do we do ? Do we not in certain
circumstances compel them to do the
scavenging service? If this is not a piece of
slavery, what is it? If this is to be avoided, Sir,
then certain very important things have got to
be done.

The other day one of our delegation went
to China, and there they came to the very
important conclusion that so far as the
technique, the methodology of agriculture in
this country was concerned, that was far
inferior to the technique which was being
observed in China. And why? That was the
delegation led by Mr. Thapar, and what did
they say? They said that so far as China was
concerned, they used tne night-soil manure
profusely, while in India we did not do it.
Now it required a delegation to go to
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China—it is such a simple matter, it is almost
axiomatic—it required a delegation to tell us
all these things. Is not that extraordinary? We
have been crying hoarse, and as great a person
as Mahatma Gandhi himself had been crying
hoarse about this, but we did not want to do it,
and we wanted to send somebody to learn this
from China, not from Mahatma Gandhi, but
from China. Is not that extraordinary? But
whether it is extraordinary or not, Sir, the
point that I was making was that that was a
very important matter from the point of view
ol social values. If there is a proper system of
drainage in this country, if there is a proper
sanitation system and underground sewerage,
if there is proper disposal of night-soil and all
the rest of it—this is not merely important for
the sake of some superficial values like
cleanliness, it goes much deeper than' that
because it alters the very structure of our
society. If you devote proper attention to this
problem of disposal of the night-soil, than
with one stroke of the pen you can solve two
different problems, namely the problem of
food production in this country and the pro-
blem of sanitation, and also, if I may say so,
the problem of the fundamental social values
in this country.

Now, so far as food production is
concerned, we are told that food production in
this country has increased by about 20 per
cent. That is quite all right. That is a matter
for congratulation. But none-the-less if we
analyse the various factors which contribute
to this increased food production of 20 per
cent., we will find that this 20 per cent,
increase cannot be equated with the 20 per
cent, increase in productivity per acre of the
land. The productivity of the land has not
increased by 20 per cent. There are other
factors which have led to this 20 per cent,
increase in food production. If, on the other
hand, the per acre productivity had gone up
by 20 per cent, then that would have been a
matter of greater congratulation. Why have
we not done so? If I may say so with all
respect to our very able and very efficient
Ministers, some of the people who are
occupying the honoured benches there do not
know what is going on at Kora near Bombay,
what is being done with regard to the disposal
of night-soil in one of the very important
centres organised on behalf of the Gandhi
Memorial Fund. I am referring to the centre
which has been organised by as important a
person as Vithalbhai Jera-jeni. There not
only did they devise a
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proper method of disposal of the night-soil,
they have invented a sort of machine the kind
of which I have seen at Bombay. It is called
Grtimalakshmi. There the night-soil can be
digested. It can digest also the droppings of
the cattle and all other wastes and very easily
it can turn all the droppings and all this waste
into methane gas which can be used for
several purposes, and whatever remains can
be utilised as very good manure for purposes
of food production. Why cannot experiments
be made on this matter? This has never been
done. As a matter of fact we have been
consistently ignoring this one great thing,
namely the question of public health
engineering. The other day—I ought to
mention this as a fact—I happened to read a
report which has been published on behalf of
the Government of India, a report concerning
engineering personnel. The committee was
presided over by Mr. Y. N. Sukthankar. Now,
Sir, I went through that report, and I believe I
am right in saying that it does not mention
anything about public health engineering. It
has nothing to do with public health
engineering at all. That shows that we are not
yet conscious of the fundamental values that
ought to inspire us whenever we make a
proper plan for our country. After all, Sir,
what is a Plan to me as an individual? A plan
must make some difference to my own perso-
nal life. Now, suppose there is a big factory, a
big industrial organisation, say, at Bhilai or a
big steel plant, say, at Durgapur or
somewhere else. Of course, it is all a very
good thing, and there can be no question of
criticising it. It is a very good thing. But then I
will measure the effect of this plant or any
other industrial organisation, in so far as it
affects my own personal life. I will measure it
by that. Now what is the second Five Year
Plan going to do, so far as my personal life in
the village is concerned? Has it ever given me
cement for having proper bathrooms or
latrines? On the other hand, Sir, so far as the
urban areas are concerned, you have increased
the standard of the houses there. The
Improvement Trust says, "You must build
your house in this way or that way. You must
use cement, and you must use so much iron
and steel, and all that." Now instead of that,
why can't that cement be given to the rural
areas in order that the bathrooms and the
latrines there may be constructed in a proper
way? I have never been able to understand
that. And so much of
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cement is being wasted, and at the same time
there is so much shortage of cement. We
haven't got enough cement in this country.

Sir, that leads me on to another point,
which is a very unimportant point, with regard
to the problem of domestic servants. Now,
that is a point which I really want to drive
home here. Sir, we the M.Ps. for instance
have got servants' quarters. Now, Sir, is it
really a good thing to have servants in our
homes? That really shows a wrong type of
mentality. Now, suppose, for instance, the
servants tomorrow clamour that they must
have servants in their homes, the problem will
go on ad infinitum. And what sort of a society
will that be? Is that the type of society that
you want to create in this country? Sir, so far
as the institution of domestic servants is
concerned, I want to say that this is a survival
of that old institution of slavery. Only we do
not purchase these servants and only we do
not restrict their movements, which is entirely
a different matter.

SHRI AKBAR ALI KHAN (Hyderabad):
But there will be more unemployment.

DRr. W. S. BARLINGAY: Sir, my friend is
talking of unemployment. You might as well
talk of unemployment, if for instance you ban
rickshaws. Sir, this is not a problem of
unemployment at all. This is a problem of
fundamental values which ought to be
respected in any democracy in the world.

The other day, I remember, one of the most
important Members here was asked a question
as to what he was going to do with the
rickshaw problem. He said "Well, I am not in
favour of rickshaws at all, but what are we
going to do with the rickshaws and the
rickshaw-pullers? We will have to find for
them some alternative employment." Yes, of
course, you will have to find for them some
alternative employment.

SHRIMATI T. NALLAMUTHU RA-
MAMURTI (Madras): Do you not believe in
division of labour at all?

Dr. W,, S. BARLINGAY: Madam, if I
may say so, this is exactly the crux of the
whole problem. You have asked really a very
fundamental question. Is the institution of
domestic servants a case of division of
labour? I say 'definitely not'. It is really a
vestige of slavery.
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SHRI M. GOVINDA REDDY: Nobody
compels you to have any servants at all?

Dr. W. S. BARLINGAY: What I am
suggesting is that all your institutions and all
your houses are organised in such a manner
that you cannot do without domestic servants.

SHRIMATI T. NALLAMUTHU RA-
MAMURTTI: Do you consider a woman, who
runs her household and does her household
job efficiently, to be an enslaved woman?

DRr. W. S. BARLINGAY: I agree with my
hon. lady friend.

SHRI M,, GOVINDA REDDY: It is home
rule.

MR. DEPUTY CHAIRMAN: Order, order.
There is a large number of speakers.

Dr. W. S. BARLINGAY: Sir, I will take
only five minutes. I entirely agree with my
hon. lady friend over there. I was going to say
that even up till now, so far as the women of
this country are concerned, they were really a
species of slaves, and nothing else.

SHRIMATI T. NALLAMUTHU RA-
MAMURTI: 1T want to run my household
efficiently. 1 take pride in running my
household, and every woman takes pride in
running her household. She does not consider
herself a slave.

DRr. R,, P. DUBE (Madhya Pradesh): He
has been under a misapprehension.

DR. W. S. BARLINGAY: I am sorry, Sir, I
have not been able to follow my friend. Since
I have not been able to catch the point, I am
unable to give a reply.

I am now referring to a very important
question, the question of health in this
country. Now, Sir, so far as the question of
health is concerned, and so far as the
Government expenditure is concerned, the
Government ought to be primarily concerned
with public health. But I feel. Sir, that more
and more money is being spent today not on
public health or on environmental hygiene,
but on hospitalisation and on medical
services. Now, this is an absolutely wrong
approach to the whole problem. The most
important problem before the Government
ought not to be that of individual health. Of
course, that is also
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important enough. But so far as the public
exchequer is concerned, the proper way is
not to spend the money on hospitalisation or
on medical services, but on public health
and on environmental hygiene. That is the
proper problem which ought to be tackled
by the Government in this country.

Then, Sir, so far as mecidine is concerned,
1 wish to say that the policy I which is being
consistently followed in ! this country by this
Government and by the State Governments,
if T may say so with all respect for the
individuals concerned, is, to say the least,
discriminative. You have been consistently
ignoring the claims of ayurvedic and
homoeopathic systems of medicine..

{Interruption).

SHr1 B. K. P. SINHA (Bihar): May I
know what was your approach when you
were Minister for Health in Madhya
Pradesh?

Dr. W. S. BARLFNGAY: If I may
inform the hon. Member, so far as I was
concerned, I held the scales absolutely even
as between the three systems. You must
give all these various systems of medicine
a proper opportunity to grow in a free
manner. This is all that is required. I am
not suggesting that there is truth in one
system and no truth in any other system,
but so far as the Government is concerned,
it ought to be impartial as between the
various systems. It ought not to be partial
to one as against another.

In this connection, I want to mention
one thing, viz., that so far as ayurveda is
concerned, it is not only a system of
medicine; it is a system of dietetics.
Dietetics is the basis of all health. If you do
not eat properly, if you do not have a
proper system of diet in the country, then
all kinds of diseases will grow in the
country.

I do not want to take more time of the
House. I had some other points which I
might have touched upon with profit. As I
said, if in this country we can evolve a
proper health standard, even that will be an
achievement. [ am convinced that for proper
health standards in the country, you have to
follow a correct health policy. I am sorry to
say that is not being done in this country.
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MR. DEPUTY CHAIRMAN: Before I call
the next speaker, I have to inform hon.
Members that I have got ten more names for
today and there are 12 more names for
tomorow. Necessarily time will have to be
restricted. I would request hon. Members not
to take....

SHRI B. B. SHARMA (Uttar Pradesh) :
That should be from the very beginning.

MR. DEPUTY CHAIRMAN: That is why
I am saying not more than 15 to 20 minutes
ecach. At 5 o'clock, the hon. the Railway
Minister, Shri Lai Bahadur Shastri, is making
a statement, and the House will sit till 6
o'clock today.
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Surt H. C. DASAPPA: Mr. Deputy
Chairman, Sir, I join with my other
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lion, friends in offering my congratulations to
the Planning Commission for having brought
to bear on this subject a vast amount of
intelligent and coordinated labour which, but
for it, I am afraid would have been impossible.
I do not say that Governments cannot function
without Planning Commissions. In fact this is
a later idea. At any rate r as democracies are
concerned, this probably is the first great
effort on the part of a democracy to think of
developing the economy of a whole nation on
a planned basis. In this Second Five Year Plan
there is enough demonstrable evidence to
show that the experience that was gained
during the first plan period has been made
ample use of. I do not think I should give any
specific instances because they could be
multiplied to any extent. One thing which [
have noticed is that the First Plan which had
certain specific problems to tackle, primarily
that of food production, laid considerable
emphasis on the multipurpose projects and
agricultural production. In fact to many of us,
it did seem that [there was not sufficient
emphasis in the First Plan on the development
of industries. Now, India is primarily an
agricultural country and any planning as such
should have tried to make up this great leeway
in the matter of industrial development but yet
the first Plan hardly tackled this great
'question. I am not saying it with a view to
criticising the First Plan. As I have already
said, there was enough justification for that,
but what I am saying is that that great lacuna
has been made up to a great extent under the
Second Plan. I think that is a feature which
everybody must appreciate. Likewise the
question of transport has received a fairly
adequate attention. The hon. the Minister for
Planning, Shri Nandaji, was saying that this
Plan had met with a large measure of support
and agreement, and that where they differed
was that each one, who had, of course, his
own special subject of interest was saying that
not more was provided for that particular
economic activity. Barring that, on the whole
it received a large measure of support. There
is no doubt about that. So I feel that the
Planning Commission deserves our heartiest
congratulations on this great production.

I do not 'vaut to traverse the whole field of
the Plan. I would more or less confine myself
to the social services and certain aspects of
the same, like educa-
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tion, housing and so on. 1 naa me great
privilege of serving as the Chairman of the 'D'
Committee and there, as Chairman, I had
hardly any occasion to air my own views, but
all the same the report is here and I don't want
to traverse the same ground. I hope the
Planning Commission will find the various
suggestions there helpful, constructive and, I
am sure, they will merit due attention on the
part of the Commission. But before that I
must say that so far as industrial development
is concerned, I am not for separation of these
two sectors—public and private—to any
market extent. I would say that there should
be no phase of industrial activity in the land
which should not be open to the public sector.
It should not mean that the private sector
should be prevented from having its own
operations. That is not my idea but my idea is
that quite apart from the reserved field of
which we have enough notice, even with
regard to the other field which is normally
understood to belong to the private sector, I
would say that the Government, whether at
the Centre or at the State level, should not
hesitate to build up those industries in the
private sector which the private sector is
unwilling to come forward to take up—it may
be for lack of enterprise, it may be for lack of
finance, it may be because of lack of technical
know-how, it may be because of difficulties in
the way of sponsoring those industries—
merely on the ground that they belong to the
private sector. In those cases also, it should be
the duty of the Governments, whether at the
Centre or the State—to take up those
industries. Otherwise it will not be possible
for us to build up the industries in the land to
any reasonable extent.

SHRI C. P. PARIKH (Bombay): What
about the National Development Cor-
poration?

SHRI H. C. DASAPPA: About the National
Development Corporation, I would like to
wait and see what they are going to achieve.

SHRI C. P. PARIKH: It is a duty assigned
to it.

SHRI H.. C. DASAPPA: I doubt very much
whether they have got the desire or the ability
to take the initiative in all such matters and
build up those industries. I would very much
like them
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[Shri H. C. Dasappa.] to do it. I am not
saying that they should not tackle them but
my own fear is there is not the same interest. [
would much rather like the State
Governments to build up these productive
assets by which they not only help increased
production in the land but also lessen the
amount of taxation that might fall on the
people. The more the productive assets, the
more the income, the less the burden of
taxation on the people. This is how we must
build up the economy of the land and I am
sure, then the financial resources for not
merely the Second Plan but for the future
Plans that we may have, will be forthcoming
through these various productive assets. 1
don't want to elaborate this point because you
have fixed a time-limit for me.

Next, I would like to deal with the question
of this being a peoples' Plan. I see right from
the beginning very fine, lovely, sentiments
expressed on this aspect of the Plan that even
months before they set about their task of
drafting the Plan they called upon the various
State Governments to really make this a
people's Plan which is as much as to say that
almost every village ought to feel the effect of
the Plan, the benefits of the Plan, so that it
would not only mean some real benefit to the
village but also ensure their fullest and whole-
hearted co-operation in the Plan, but
somehow, as things have developed later on, |
am afraid this objective has not been wholly
kept in view because I don't see a clear
indication of that. It is a very welcome thing
that by the end of this period we will have the
whole of the rural part of our country studded
over with both Community Projects and
National Extension Service schemes. [
suppose the Community Projects will cover
about 40 per cent, and the rest will be covered
by the National Extension Services by the end
of the Plan period. That is very good. But my
fear is that it will take even this long period of
five years for providing the ordinary
amenities in the villages where you have these
National Extension Services, Would it not
have been better for such of the five lakh
villages in the land as have not had the benefit
of Community Projects or the National
Extension Services to be given, each one of
such villages to be given some amount, may
be on a per capita basis, and told not to utilise
it for any of the purposes which you and I
want, which the Planning Commission want,
which the State Government want, which
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any Collector or somebody else wants, but to
utilise it on something that the villagers
themselves want? If you do that, then they
would feel that here was me benefit of
freedom. But I do not see it is too late for us
to think in terms of this, namely, that where
certain village groups have not had any
benefit under the Community Projects or the
National Extension Service, they should be
provided with certain ad hoc amounts, just to
enable them to feel the glow of freedom.

Another important point is that with
reference to these Community Projects and
the National Extension Service Schemes, we
seem to be working with a personnel that is
not drawn from the soil. It is as much as to say
that there is some idea of spoon-feeding, no
doubt for the benefit of the people. And it is
also true that there is a large measure of public
co-operation forthcoming. But how is this to
be perpetuated ? We have our oldest national
institutions by way of our village panchayats.
Is it not better that we activise these old
institutions and make them the chief instru-
ments for carrying out the work that we have
in view, namely, the objectives of the
Community Projects and the National
Extension Services? There must be some
attempt to integrate and activise all the village
panchayats with all the development work
that we have. We have now the Act dealing
with agricultural development and warehous-
ing. That is going to vitally touch the lives of
the people and to make them all the better.
Unless we have these local village institutions
functioning efficiently, how difficult will it be
for us to carry the benefits of these fine
measures to the real people of the soil? 1
therefore, think that there should be a good
attempt made to integrate the whole activity
round about the villages with the natural
institutions that have been there for ages,
namely these village panchayats.

I would then like to say a few words on
education. Well, there was a special Sub-
Committee of the 'D' Committee, and I would
just like to briefly say what provisions have
been made for education. The provision in the
First Plan was Rs. 169 crores. In the Second
Plan it is Rs. 307 crores. It is true that the
Education Ministry demanded for more but
for some reason or the other, taking the
demands of the various other Ministries into
consideration, they have
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not been able to provide more than Rs. 307
crores. But how should this amount have
been allocated? 1 am not now complaining
that the Planning Commission or the Finance
Ministry had not provided more for
education. But inter se, the amount being Rs.
307 crores, how should they have allotted
this sum between the different heads? This is
how it has happened. For -elementary
education, in the First Plan, when the total
allotment was only Rs. 169 crores, they had
given Rs. 93 crores which is more than 55
per cent, or so. This much was given to
clementary education. But now with the
enhanced grant of Rs. 307 crores, elementary
education gets only Rs. 89 crores. Of course,
I am given to understand that under certain
other heads like Community Projects and so
on, there are certain additional allotments.
For instance under Community Projects and
National Extension Services, they have
allotted about Rs. 12 crores and so on and I
believe to the Scheduled Castes and
Scheduled Tribes and backward classes there
are certain other amounts allotted. But how
much of all this will go really for the expan-
sion of elementary education and how much
for buildings and so on, we do not know. 1
was on the Committee and 1 know these
things and it will be wrong for me to say that
certain allotments under certain other
Ministries will not also mean certain benefit
by way of expansion of elementary
education. But I say that to make an
allotment in the Second Plan which is
proportionately less than what was made in
the First Plan is a thing which surprises * me.
I do not want to give the figures here to
show what a small percentage of the school-
going population is now going to have the
benefit of education. I do not want to give
the figures. I do not envisage—in fact, |
cannot envisage— when exactly we will be
able to provide education to all the school-
going population in our land. That is in the
womb of the future. We may say that at this
rate we may reach that goal in 15 or 20 years
and so on. But what I say is that this
constitutional obligation about which the D"
Committee commended, theub-Committee
particularly, the constitutional obligation of
providing free education for all the children
of the land, is a thing which has not been
fully taken note of and that that is not doing
justice by the country. How is it that a large
section of the people, those who pay the
taxes to the coffers of the State, both at the
Centre and the States, get
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no benefit whatsoever while the other people
get so much benefit ? It seems to me
extremely unfair that there should be this
distinction which becomes invidious in the
eyes of those people who are the sufferers.

I may just point out this. For administrative
and miscellaneous expenditure we had Rs. 11
crores out of Rs. 169 crores. Today it is Rs.
57 crores. There is a tremendous tendency on
the part of the Central Ministries to increase
their administrative and miscellaneous
charges, and that I think, is -something which
ought to be checked. In this respect, I am not
referring only to the Education Ministry by
any means. There is such a craze for these
central institutes which we can well go
without many of them. Or rather we could
wait for their natural development in course
of time. For instance, we have the Kharagpur
Technological Institute. Not that I am against
it, but as Prof. Mal-kani was saying, there
were only two subjects taught there and today
right-away, you have got about a series of ten
or twelve important subjects to be taken up.
And they want to make a Massachusetts
Institute of Technology out of it. I know
something of the M.L.T. in America. It is a
natural growth. It is not something which the
Government overnight decided to start; it was
just started. The M.L.T. is endowed by various
business interets, not by the Government only.
Probably, the contribution by the Government
of the United States comes to a very small
fraction of the total cost of the M.L.T. It is the
various industrial houses and others, like the
General Electric, West-inghouse and big firms
like that, who endow these Chairs. That is
how it has a long history but it is very wrong
for us to spend several crores of rupees on this
Institution by merely drawing the money from
the State coffers instead of allowing certain
natural developments to take place. {Time bell
rings.) How many minutes more, Sir.

MRr. DEPUTY CHAIRMAN: Twenty
minutes are over.

SHRI H. C. DASAPPA: I am sorry, Sir.

That, in brief, is my comment so far as
elementary education is concerned.

There are so many other points but I would
like to deal with housing. This also is a
subject which received a large
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[Shri H. C. Dasappa.j

amount of attention in the = Committee and
that is why I am trying to spotlight these
subjects. This is also a question wherein you
will find certain marked differences in the
matter of allotment. You will find that out of
Rs. 120 crores, subsidised industrial housing
takes Rs. 45 crores, the low income group
takes Rs. 40 crores, slum clearance and
sweepers' housing Rs. 20 crores, rural
housing takes Rs. 10 crores, plantation
group takes Rs. 2 crores and the big income
group takes Rs. 3 crores. The faultis not
mine but is in the presentation of the figures
in the Plan itself. We find that there are

various other Ministries which  are
spending, for example, the National
Extension Service people, the Railways, the

Rehabilitation Ministry, the Production
Ministry and so on. Some of the housing, I am
sure, will be in rural areas but what I say is
that there is this marked difference.. We have
54 million houses in the rural areas out of
which, they say, 80 per cent, are houses which
have got to be renovated but the provision is
Rs. 10 crores. Now, Sir, that is one aspect
that I want to emphasise. If the rural people
had the ordering of the allotment, the whole
order of allotment would have been reversed
and instead of rural housing getting Rs. 10
crores, Rs. 110 crores would probably have
been allotted for the rural areas and the urban
areas would have got about Rs. 10 crores. How
are they going to spend even this ten crores of
rupees. | gather—I have taken some trouble in
the matter—that this sum of Rs. 10 crores is
going to be spent on 625 pilot housing projects.
Now, Sir, out of a total number of live lakhs
and above villages, if we just take up 625 pilot
housing projects, is it a serious way of tackling
the rural housing problem? Every year, we
have got to provide additional six lakhs of
houses for the growing population whether we
will it or not. The growth of population is
about thirty lakhs and we have to provide six
lakhs of houses. I do not know how much they
provided last year. So far as rural housing is
concerned, they have provided for 436
houses and, to be renovated during the whole
of the Plan, 10,000 or 15,000 houses. 1
say, Sir, that this is not a fair way of dealing
with these people who are dumb. The Congress
idea has been to do everything for the villages;
we dream, we talk on the platform and we
write on paper that everything should be for
the villages and the result is this grand
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sum of ten crores of rupees to be spent on
625 pilot housing projects!

I will wind up only with this, Sir, that after
all, the success of this depends upon public
co-operation no doubt but the co-operation of
the States is also necessary. The Planning
Commission must devise a proper machinery
to see that the State Governments utilise the
the Plan. 1 do not know whether there funds
to the best advantage and as per is any such
machinery. So, Sir, the main thing is to see
that the amounts are properly utilised. They
themselves have admitted in the Plan that
there is likely to be wastage and so much of
wastage should be avoided if possible. I feci
thai if there is proper utilisation of the
amounts and all this wastage is avoided, then
a great deal more could be achieved than what
we have done so far.

There is only one thing more.

MR. DEPUTY CHAIRMAN: You have
taken five minutes.

SHRI H. C. DASAPPA: Only one sentence,
Sir.

The hon. Minister referred to the sacrifices
of the people. May I humbly submit that it
depends upon the kind of austerity that our
Governments exhibit in all their various
phases of activity but is it in evidence today? I
leave the matter to the House whether the
Government either at the Centre or at the
States do exhibit that life of austerity which
can make them demand from the people that
sacrifice to which the hon., Minister referred.

SHRIJ. V. K. VALLABHARAO (Andhra):
Mr. Deputy Chairman, I shall confine my
remarks mainly to two aspects of the Plan. I
think they are the two fundamental aspects
also; one is the attitude of the Plan framers
towards labour and how they envisage the
amelioration of the condition of the working
class in the chapter on labour policy and
programme. Sir, the success of the Plan and
the success of the many projects envisaged
depends mostly on the enthusiastic co-
operation of the working class. Such
enthusiasm could be generated only when the
legitimate demands of the working class are
met; rather, I should say, when the legitimate
grievances of trie working class are met. In
principle, it has been agreed in the Plan by the
Plan framers that in India, due to the
multiplicity of trade-unions, the working class
is not able to put up a
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united demand; the Plan framers have said
that there are many unions, that there are
political ~ rivalries, lack  of resources,
disunity, etc., which are all responsible for
this state of affairs. I am thankful to them for
the generalisation but I am only surprised
that the great Plan framers have no solution
to offer. No one will dispute this fact that
there are multiple trade unions, but I would
like to ask the Minister for Planning, who
was himself a great labour leader once, as to
why he did not straightaway suggest some
method whereby this multiplicity could be
avoided and unity could be brought about.
Unfortunately, we do not find any such
suggestions here; on the other hand, unity is
sought to be achieved or rather united trade
union organisations are sought to be
achieved by other means which are well-
known, namely, on the lines suggested in
the Bombay Industrial  Disputes Act, the
father of which is the Planning Minister
himself. Sir, I do not want to go beyond this
but will only say that until and unless
the Plan framers  recognise the principle
that the trade unions should have the right of
collective bargaining and until and unless the
principle of compulsory recognition of trade
unions is accepted, until and unless the
employers are made to realise that only when
they accept the principle of collective bar-
gaining can there be peace in industry, till
then I think we will not make any headway,
what 1 feel strongly is that the
Government, though it accepts this in
principle, yet when it is a question of
practice, adopts a partisan attitude. In this
connection, I would like to bring to the
notice of Government the suggestions put
forward by an eminent labour leader who
is no other than the ex-labour Minister.
I wonder why the Government is
hesitating to take up that principle and
implement it, namely, that the workers be
given the right to choose their own trade
unions. A Government which trusts the
ballot box to rule the country does not trust
the ballot box when it is a question of
allowing the 4PM  workers to choose their
own unions! This is a simple and straight
question  which, I hope, the Government
will be kind enough to answer.

Secondly, I come to the question of the
major issues that face the working class.
Almost all the central organisations of the
trade unions have brought to the notice of
the Government through

various resolutions and through various
memoranda and through  speeches in both
Houses of  Parliament that the wages of the
workers have not increased commensurate
with  the increase in production. The
figures that are given by the Planning
Commission themselves show that there is an
increase in production to the tune of 43 per cent
but I find that according to the figures given by
the same Planning Commission the wages have
increased only by 11 or 13 per cent. Why is
this disparity? My friend Mr. Parikh may
argue that the increase in production is due to
increase in industrial undertakings. But 1,
respectfully, submit that that is not the
case. Sir, in a paper submitted to the Planning
Commission, one of the leading economists of
the country has stated that though there is
increase in production the increase in
employment in major industries is not there
but on the contrary it is decreasing though in
all those industries there is a definite increase
in output. It is said that the national income
has gone up. What percentage of the
increased wealth has gone to the share of the
working class?  If we see the figures, the
percentage of the wage bill has come down
from nearly 35 per cent to 30 per cent or so,
whereas profits have gone up by nearly 40 or
42 per cent. My friend, Shri Tripathi has made
a good case of it both at the consultative
committee meetings and also in the other
House and my other friends from other trade
union organisations have also made out a
similar case. But I wonder why the Govern-
ment feels shy of declaring straightaway that,
in view of the increase in production, in view
of the increase in the net income of these
industries, the working class is justified to
get straight wage increase of 25 per cent
initially. But comes the answer from my
friends, the Ministry, that austerity should be
observed and that if we increase the wages,
there will be inflationary tendency and so on.
All these things come up only when it is a
question of giving a little larger piece of bread
or something like that to the working class.

Sir, I have got my complaint against certain
other observations that are made in that
chapter on labour policy and programme. In
that it is said that the workers will have a
share in the management also. Management
councils, they say, will be set up later on. [ am
in favour of that, but I am against the principal
of the management choosing
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[Shri J. V. K. Vallabharao.] the workers'
representatives. Who will choose the workers'
representative on the management councils? If
the management is to select the workers'
representative, what type of workers'
participation will there be ? What is the
democratic machinery you envisage for the
selection of workers' representatives for these
management councils? That is not made clear.

Next, I come to the question of enforcement
of awards and agreements. When it is a
question of enforcing an award or an
agreement which is advantageous to the
employers, the Government swoops down
with all the force at its command to
implement it but when it is a question of the
award going in favour of the workers or the
trade union, the Government keeps mum. 1
can quote many instances.

[THE VICE-CHAIRMAN (SHRIMATI SHARDA

BHARGAVA) in the Chair] Where a
court has ordered the reinstatement of a
worker or where a court has annulled the
dismissal order of a State enterprise or where a
court has ordered the payment of back wages
to the workers, the Government keeps mum
and it says, "You all go to the court to get it
implemented." There are cases where even the
minimum labour laws that are necessary for
just carrying on the work are not
implemented. For example, the Payment of
Wages Act, and the law relating to the
maximum hours of work that a labourer has to
put in, all these are violated by the employers
but the Government has got nothing to say
about it. So, I feel that the Government has to
find out a way; not only that, they have to
find out a machinery to implement the various
Acts that are passed and to ensure their
implementation.

I now come to the various questions that
were raised regarding social security
measures. Here the Government is extending
these social security measures to 13 more
industries. We welcome this extension but for
all these social security measures a month's
salary is being deducted per year from the
worker. If you take into account all the little
cuts that are made from the worker for all
these so-called ameliorative measures, it comes
to about a month's wage per year. I would ask
a straight question. Is it not a great burden on
the worker whose wages are only Rs. 2 per
day? And the majority of the workers in India
eet a wage of less than Rs. 2 per day
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and all of them have to pay for all these social
security schemes. So, I would suggest to the
Government that they should exempt the
workers whose pay is below Rs. 100 for this
purpose and also make some collection from
the employers for the social security
measures. Though the employers may object
very naively, I think they will not agitate
because they know only too well thai
maximum production and maximum results
are obtained through these workers who get
below Rs. 2. 1 will illustrate this. Take the jute
industry. If there arc 500 looms in a jute mill
the number of workers who get more than Rs.
2 per day in that mill with a complement of
3,000 wokers will not be more than 400. The
rest of them get less than Rs. 2. And the huge
amount of profit, the dividends that the
shareholders get and all these corne from
whom? It is from those workers who get daily
two rupees. And why not the Government
straightaway ask these employers to shell out
something from their reserves and meet the
cost of the social security schemes? I do not
want them to be generous to the worker who
gets Rs. 150 or Rs. 200. At least let them be
generous to the low paid ones.

Then, there is the question of recognition of
trade unions. Here again, I am not in
agreement with the Government scheme. In a
kind of a suggestive way it has been said that
the trade unions can be encouraged and such
of the trade unions which are prepared to co-
operate may be recognized. This is really
obnoxious. To put conditions for recognition
of trade unions goes against the fundamental
rights of any citizen, much more so of the
worker. In this connection, we would be very
glad if the Government come out and tell us
why they choose to recognise certain unions.
Is it because those unions which the
Government recognize are not recognised by
the workers or is it because those unions
which the employers recognise do not voice
the just demands of the workers? In the
majority of cases I can sav unions belonging
not only to the AITUC or HMS but even to
the INTUC are not recognized simply because
they happen to voice the legitimate demands
of the workers. In this context the works
committees in the industries also come. The
various employers have made a farce of these
works committees. They recognize a union.
They say the members of that union have got
the right to be represented on the
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works committees. The works committees
never meet. The workers' demands are never
discussed. The employer just notes down the
minutes. They have become a farce, with the
result that every day we see reports of a
strike here and an unrest there or some anar-
chical act somewhere. If the Government are
serious in maintaining industrial peace, why
not the Government .ic;cpt the same
principle, namely, let all the workers in a
particular industry —industry-wise or mill-
wise, first start with mill-wise in a particular
industrial unit—decide whom they want,
which union they want? That union which
has the confidence of the workers can be
recognized and all the agreements that are
entered into by that union with the
employers shaii be binding, provided the
workers give a sanction for all those
agreements by a majority vote. This
democratic principle which we have got here
in this House and also there in the other
House, why not we extend it to the workers?
The worker does not know what is done
behind his back. The union leader enters into
an agreement in Bombay and asks the
workers in Vizag to agree; or the union
enters into an agreement in Calcutta and
asks the workers to agree in Jamshcdpur or
in Coimbatore or somewhere. This gives rise
to serious misgivings and is mainly
responsible for friction. {Time bell rings.)
Only two minutes more.

THE VICE-CHAIRMAN  (SHRIMATI
SHARD.V BHARGAVA) : You have taken
twenty minutes.

SHrRI J. V.K. VALLABHARAO:
Lastly, I have got one word to say on the
question of wages for the agricultural labour.
I am very glad that the Government have
thought over the question and in the Plan
they have said that there should be no further
delay in this. But I would like to ask what is
the machinery you envisage for the
implementation of the Minimum Wages Act
in respect of agricultural labour? In the
absence of any machinery for the fixation of
minimum wages for agricultural labour it
will remain only an Act on paper and will
never be implemented. In this connection, I
humbly submit that the agricultural labour
will get a fair deal if the implementation is
given to the local panchayats. I know why
my friend winces. It is because the local
panchayats are also elected. Instead of the
tehsil-dar or deputy collector, who never
goes to the village, just trying to implement
it, the local panchayat may be given the
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right to implement the Minimum Wages Act
so far as the agricultural labour is
concerned.

{Time bell rings.)

SHRI VIJAY SINGH (Rajasthan): Madam
Vice-Chairman, the Prime Minister has said
at one place that the second Five Year Plan
is an exciting reading. If 1 may say so, it is
also an inspiring adventure, because if you
look into the past history of many countries
of the world, you will be 'at once struck by
the fact that nowhere else have any people
attempted planning on such a gigantic scale
in a democratic way. This le chid
characteristic feature of the Plan that we
have launched in India. And in all the
criticisms and various comparisons that we
make about it, we must keep this
fundamental aspect before us. Recently a
very eminent public man, Dean Appleby,
visited India, and in submitting his report he
has expressed himself about this aspect of
the Plan. This is what he says:—

"India has been both building and
serving democratic values while at the
same time engaging in a monumental
programme of economic development."

Madam, in the short time that is at my
disposal, it is not possible to deal with the
various aspects of the Plan. Indeed, if I
may say so, if we have to deal even with one
aspect of the Plan exhaustively, we cannot
do so in the time span of twenty minutes
that have been allotted to the speakers.. I
would, therefore, h the short time that is at
my disposal, like to deal with two
aspects of the Plan, namely, agricultural
sector, and the problem of regional
development. Now, as I have just said, it is
not possible to deal exhaustively with any
of these subjects. I therefore, will only
mention a few points for the consideration
of the  Government on these two aspects.
While voicing my criticism about some of the
policies, it does not detract from the general
approval of and the wholehearted support I
extend to the Plan and to the policies of the
Government. The few complaints that I
am making are simply to bring to the notice
of the Government the salient features and
the specific points that Ivive struck me. In my
opinion, Madam, the agricultural sector is the
most important sector. 25 crores of our
people depend upon agriculture. In  fact as
the hon. Minister was saying this morning,
our economic progress will depend mainly
upon how we are going to solve the
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[Shri Vijay Singh.] problem of our
agricultural ~ development, because the
agricultural problem is the root problem of
India. In this connection, if I may so observe,
this problem of agriculture has not received
as much attention as it ought to. At least it is
my impression that it has not received as
much attention as it ought to. Recently, there
was a meeting of Agriculture Ministers at
Mussoorie, and there Shri Ajit Prasad Jain
who is the Union Minister for Food and
Agriculture had remarked like this:

"Agricultural incomes all over the world
lagged behind urban and industrial incomes.
In India as against an average per capita
income of Rs. 967 of the factory workers in
1950, the income of the agricultural
labourers in 1950-51 worked out to an
average of about Rs. 200 only. The Second
Plan provides for an increase in national
production of 25 per cent, whereas the
increase in the agricultural sector is only 18
per cent. The disparity in the incomes of the
industrial sector and the agricultural sector at
the end of the second Five Year Plan will
therefore be, if anything, greater than at
present."

This, in my humble opinion, Madam, is the
fundamental fact which we should bear in
mind. How are we going to tolerate the sub-
human state of affairs that is prevailing in the
agricultural sector? If, therefore, there is some
sort of discontent in the villages and among the
agriculturists, I think we can ignore that only
at our peril. Madam, we have provided in the
Plan that there should be 15 per cent increase
in our agricultural production. Now recently
when the Food Ministers met at Mussoorie,
they suggested that we should increase this
target to 40 per cent. This is a big increase
from 15 to 40 per cent. When the various
State Ministers were asked as to what they
would require in terms of money to achieve
this target, they suggested a fantastic figure of
Rs. 8,743-9 lakhs. Now, I fail to understand
from where we are going to get such a tre-
mendous amount of money when there is
already a talk of finding adequate resources to
make a success of our second Five Year Plan.
In this connection I am at once reminded that
there needs to be some fundamental change in
our conception of agricultural development.
We are at present laying too much stress on
money incentive, and if
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we only lay our stress on money incentive,
then of course the figures are going to be
fantastic and they are going to create all sorts
of complications.

In this respect we should learn something
from our neighbour country, China. The
Government of India did a very wise thing in
sending a delegation there to study the
problems of agriculture, and some of the
observations that the members of that
delegation have made are worth considering.
I will enumerate a few points and would like
to point out how they can be made applicable
to the conditions as they exist in India today.
For example, at one place the members who
have gone there have found that if a cultivator
applies for a loan, he can get it in three days.
In India, I tell you from my personal
experience, because I come from a village, a
man may not get an agricultural loan even in
three years— leaving aside that aspect of
what he has to give'by way of bribery and all
that, that is a thing which we should not
discuss. Therefore, that is one thing which we
must certainly take note of.

SHRI H. P. SAKSENA (Uttar Pradesh): In
China they do not use tractors. They do not
practise mechanised agriculture.

SHRI VIJAY SINGH: Please hear me. |
am not going to come to that thing, tractors. I
am going to make a few observations for
your consideration. Having tractors does not
mean that you should not get the loan.

Another thing that I want to bring to the
notice of the House is that the Chinese use a
considerable amount of fertilisers. That also
is an aspect which we must seriously
consider—availability of fertilisers,
distribution of fertilisers, etc. etc.

Then, one of the most important things
that the Chinese peasants have got is that
there is price fixation. Price is fixed in
advance and the agriculturist is assured that
he is going to get so much price when his
produce is ready. We just recently read that
the prices fixed there are sufficiently high. In
the case of millet, if we translate it in terms
of the Indian currency, the price fixed is Rs.
14]8. Now the price of Rs. 14]8 for millet is
quite a high price in terms of the Indian
currency.

SHRI K. S. HEGDE (Madras): Here it is
maximum but not minimum.
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SHRI VIJAY SINGH: Now what happens
is this that the cultivator gets the proper
incentive to produce more. We are not
providing that sort of incentive in India and
we are not doing what our Chinese
neighbours are doing.

Another thing that the Chinese have been
able to do is that they have eliminated the
profits of the middlemen. That also is an
important thing and that taxes our
agriculturists to a very great extent. Then they
have been able to have cooperatives, and the
co-operatives are also a great success there.

Lastly what the Chinese have done— and
we in India should do that—is that they have
climinated the distinction between landed
property and other kinds of property. Here we
are always talking of fixing a ceiling on
agricultural property without thinking of
fixing a ceiling on other types of property.
This is the statement of the delegation that
has just visited China and they have said that
there is absolutely no difference in the
treatment that the Government accords to the
various types of property. If the fields are
nationalised, then the factories are also
nationalised. This has removed the sense of
discrimination in the hearts of agriculturists
that their property only was going to be
nationalised, and that the same treatment is
not being accorded to all other types of
property. This is also a very essential thing.

[MR. DEPUTY CHAIRMAN in the Chair.]

Now, I would like to make three sug-
gestions so far as the agricultural sector is
concerned. If we want really to reach the
target of production that we have set for
agriculture, then we must make the
agricultural industry attractive enough for
genuine educated farmers to go and settle in
the villages. At this time what is happening is
that people who are educated and who can
really employ their scientific knowledge to
make agriculture attractive and produce more,
do not find the proper incentive to remain in
the villages and they drift towards the cities.
Unless and until the Government provides the
conditions whereby the educated people wilt
y and take to agriculture, we will not be able
to effect any improvement in agriculture
however much we may talk. The second thing
that I would like to say is that we should also
create conditions for the availability of easy
credit which
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is most essential. Now, people do riot get
credit, and, therefore, much of the
improvement that the agriculturists want to
make suffers. Then, I want to suggest that
there should not be any distinction between
landed property and other property. These are
the things that I would like to submit in all
humility before the Government for their
consideration.

Now I would like to say something about
the Conference of the Food Ministers. They
have suggested a provision of Rs. 8,743 lakhs
for increasing food production., The majority
of that relates to cotton, jute, etc. This is not
enough. 1 think we are missing the
fundamental conception, and that is that the
food that we produce is really meant not to
get money but to increase our health. It is a
well-known fact that the calorific value of the
average Indian diet is only 1800, whereas we
ought to have a calorific value of 3000. In
order to have this calorific value, you must
produce meat, you must produce fish, you
must produce milk, etc., and there is no
provision in the resolution that was passed at
the Mussoorie Conference for these products.
Therefore, I also draw the attention of the
Government to this basic fact, and I hope they
will surely do some thing in this connection.

Now, Sir, I will come to the question of
regional planning. This is a very important
aspect. You will excuse me, Mr. Deputy
Chairman, if I say, that those of us who come
from the backward areas of a State like
Rajasthan surely feel that there is no
socialistic pattern so far as the redistribution
of the territories of the Indian States is con-
cerned. In the redrawing of the map of India
Bombay which was the richest State in the
beginning still continues to be so. Sir, States
like Rajasthan have got nothing so far as the
industrial development is concerned. We have
been provided with a big volume wherein all
the various industrial programmes of the
Government of India are tabled. If you will go
through that volume, you will find, Sir, that
there is not a single heavy industry that has
been allotted to Rajasthan. Now, it can just be
argued by someone that the conditions in
Rajasthan are not favourable for starting any
heavy industry. Therefore, I would just like to
place before the House the actual conditions
obtaining in Rajasthan and what sort of heavy
industries can be established there. I may be
considered parochial, but this I do, because I
feel
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[Shri Vijay Singh.] that the case of
backward States like Rajasthan is not
receiving due attention at the hands of the
Government of India.

Sir, next to iron, copper, lead and zinc
are the most important metals that are
mostly used. Now, Sir, Rajasthan is rich in
copper, lead and zinc. We get lead and zinc
in the Jawar mines in Udaipur division, and
we get copper in the Khetri mines in Jaipur
division. Now, Sir, so far as the production
of zinc is concerned, Rajasthan tops the list
in India. Recently, Sir, this question was
examined by a team of Russian experts who
went round the country and toured the area.
Their observations are also worth recording,
and I will put these observations before the
House. But before I do so, I would just like
to give a case history of these mineral
developments of Rajasthan.

The Jawar mine, as we know, was being
worked in the fourteenth century. In fact, the
income from the Jawar mine was the main
source for the Maha-ranas when they were
fighting against the Moghuls. The Jawar mine
is situa- I ted in the mountains. When the
armies | of Emperor Akbar raided the plains of
Mewar, the Maharanas went to the hills, and
the main source of revenue available to them
was the Jawar mine. This Jawar mine
remained unused for the last 100 years. It is
now being worked, since 1942, and the Indian
Metal Corporation is working this mine at
present. Now, Sir, with regard to this Indian
Metal Corporation, a Committee was
appointed by the Government of India, and
that Committee has reported that in view of
the developments that we have to make in the
country, this Metal Corporation is not in a
position to utilise the resources that are there.
Now, Sir, the zinc that we get in Udaipur is
exported to Bihar, because the Indian Metal
Corporation have established their smelting
plant at Bihar. Now this zinc and lead goes
from Rajasthan to Bihar for being smelted
there. What I wish to emphasise is that the
conditions in Rajasthan permit all these things
to be done there itself. We are now getting
electricity. from Chambal, and we have got
enough water resources there. Also, Sir, there
is now a plan to link up this area through the
railway. If, therefore, this lead-smelting
industry is established in Rajasthan, it will go
a long way to solve the problem of Rajasthan.
and it will also solve the problem of
industrialisation.
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Then, Sir, there is another aspect of it. We
send zinc from India to Japan tor being
smelted there, because there is no plant in
India to smelt zinc. The Russian experts who
visited this place had a very important
observation to make, and I crave the
indulgence of the House in order to read this
full paragraph from that important Report,
which had been submitted in March, 1956.
That Report at page 17 states as follows:

"It is very expensive to transport the zinc
concentrate to Japan and retransport the
metal back to India. The cost of transport
and treatment in Japan is 450 rupees.
According to the terms of agreement with
the Japanese plant the recovery of zinc
from concentrate, concerning the mine, is
85%. Cadmium and silver are not sent back
to India from Japan. At present the
production is small but when it will be even
500 tons per day, the amounts of cadmium
and silver will be considerable being 3,500
tons and 225 tons, respectively, per year. If
a zinc smelter will be constructed near the
lead smelter, the cost of treatment of one
ton of concentrate will be about 200 rupees
in their proposed zone smelter with a
capacity of 10,000 tons of metal per year.
The total cost of construction of the
proposed smelter is estimated at about 20
million rupees. So the Russian Experts are
of the opinion that zinc should be smelted
in India."

So, Sir, we are paying to Japan Rs. 450 at this
time, and if we construct such a thing in
India, it may cost only Rs. 200, a net saving
of Rs. 250. Therefore, Sir, - if the
Government seriously considers this matter,
such an industry can well be established in
Rajasthan, and it will solve the problem of
backwardness of Rajasthan and at the same
time it will also help the growth of Indian
economy,.

And now, Sir, I would like to say a few
things with regard to copper. The production
of copper in the Khetri mines can be
estimated at 18,000 to 20,000 tons. Therefore,
we can also nave a copper-smelting plant in
Rajas-han. The Khetri mines are in Jaipur
hvision where we shall have power from
Bhakra and Chambal. Therefore, there vill be
absolutely no difficulty so far is power is
concerned. Now, Sir, along
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with copper we also get some amount of
gold, and that also will be an additional
advantage. Again, Sir, copper and zinc are
the two metals, the compound of which is
brass, and we know that the brass industry of
Jaipur is quite famous. Therefore, if we have
smelting industry for copprer and zinc, then
simultaneously we can also have a brass
industry. We all know, Sir, that the
consumption of brass in India is the highest
in the whole world. We use too many brass
utensils and articles. Therefore, if we
establish such an industry in Rajasthan, that
will also solve the problem of Rajasthan and
that will also be of help to India.

Then, Sir, I come to another aspect of it.
That is about the by-product of copper and
zinc. In the process of smelting copper and
zinc, sulphur is produced and that can be
used for the production of fertilisers, and,
the* Sir, we can have a fertiliser factory also
in Rajasthan., Recently, Sir, we requested the
Government of India for setting up a fertiliser
factory in Rajasthan, but unfortunately our
request was not conceded. I am sure, Sir, that
all these allied industries, if they are
established and located in Rajasthan, will go
a long way to help in the development of the
country. These are some of the things that |
want to mention simply to show that there is
a great possibility of having industrial
development in Rajasthan. But nothing has
been done so far in that direction, and it only
leads me to one conclusion that a backward
State like Rajasthan is not. at all cared for by
the Central Government as it ought to be.

Apart from all these things, Sir, I may also
inform this House that recently rich iron-ore
deposits have also been discovered in
Rajasthan. Rajasthan, therefore, is quite rich
in minerals, which ought to be properly
surveyed. {Time bell rings.) With your
permission, Sir, I will take only one or two
minutes more.

Sir, we have got very eminent sons of
Rajasthan who have established various
industries outside Rajasthan. I do not want to
go into all the details why they were not able
to do so in Rajasthan, but I will only say that
when we are trying to set up a socialist
pattern of society in this country, it is the
duty of the Centre to do all that has been
neglected so far by the people of Rajasthan.
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These are some of the few remarks that 1
wanted to place before the House. I do hope
that whatever I have placed before the House
will receive due consideration not only in the
interests of Rajasthan, but also in the interests
of the country as a whole and in the interests
of our economy and the success of our
Second Plan and the Third Plan j and so on,
because planning is a continuous process, as
we all know. Thank you.

SHRI C. P. PARIKH: Mr. Deputy
Chairman, this Plan covers the Budgets of the

next five years, and therefore, it is very
important with regard to the resources
proposals as well as the expenditure
proposals. As regards the resour-j ces of Rs.

4,800 crores, the more I go | into it, the more
I find that we will be able to get these
resources. Many persons in India and outside
have said that the Plan is ambitious and may
not be I carried out. I may say that with
regard j to the resources we will not fail,
but j with regard to our administrative
person-i  nel  organisation and  with
regard to our capacity to make sacrifices, we
may fail. Therefore, we have to look to
these things; first of all, secure the
resources and then look to our manpower
and the administrative and organisational
apparatus.

With regard to resources, I may point j out
that public loans and small sayings would
amount to about Rs. 1,200 crores. These will
be available at the rate of interest at which
Government is prepared to  borrow.
Government cannot borrow at more than 3i
per cent, or 4 j per cent. They can get more if
they J pay a higher rate of interest, but it is
not advisable, and, therefore, this borrowing
is limited to Rs. 1,200 crores by way of
public loans and small savings. Mr. Dasappa
said that if we wanted to expand the public
sector, we would have to get more resources.
We can get more resources only by paying
inflated rates of interest. It is not in the
interests of the country.

With regard to Railways, their contri-
bution is Rs.. 150 crores and Provident
Funds and other deposit heads come to Rs.
250 crores. With regard to foreign aid, it is
said that we may not be able to get it. With
regard to foreign aid, we have already got,
including the American aid which was
announced only last week, Rs. 350 crores
including our balances for 1956. By way of
foreign
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aid, Rs. 450 crores remain, and that is not a
very ambitious sum to get in the next five
years. If you issue debentures and get loans
from foreign countries, this figure may
actually be exceeded.

With regard to taxation, it is mentioned that
at existing rates of taxation, we can get Rs.
350 crores, and by additional taxation Rs. 450
crores. Out of these Rs. 450 crores, Rs. 225
crores are to be raised by the Centre and Rs.
225 crores by the State Governments. With
regard to securing Rs. 225 crores by the
Centre, we have already secured Rs. 325
crores by the levies that we put in the month
of March and the levies which we put just
now in August on cloth, at the rate of Rs. 65
crores a year. This figure of Rs. 450 crores was
prepared in January, and we have already got
additional taxation of Rs. 225 crores plus Rs.
100 crores. There is a gap of Rs. 400 crores,
which has to be met by taxation as well as by
profits of public enterprises, Rs. 200 crores
from taxation and Rs. 200 crores from profits
of public enterprises. Out of that gap, we have
already secured Rs. 100 crores. These facts
cannot be denied. We have now to secure by
way of taxation another Rs. 100 crores in the
next five years. I think that the Planning Com-
mission should make it very clear that they
will not now have additional taxation,
exceeding Rs. 100 crores in the next five years.
I think the private sector, the industrialists and
others engaged in trade and commerce, are
entitled to know how much taxation they can
expect. Out of the gap of Rs. 450 crores, only
Rs. 100 crores remain to be covered by
taxation. I think the Government should make
this very clear.

With regard to deficit financing, it is about
Rs. 1,200 crores. That deficit financing has to
be launched in a very judicious and cautious
manner, because inflationary tendencies
should not develop. Inflationary tendencies
should not develop especially in the matter of
food and in the matter of cloth. These are the
essential articles which account for nearly 60
per cent, of the working cost of living index in
the country. These prices should not be
allowed to rise. I think that food production is
going to be raised from 18 per cent, to 25 per
cent., even by the present investment. It
should be raised in my opinion to 40 per cent,
f think that the estimate of a rise in foul
production of 18 per cent'.
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is really conservative. The proper significance
of the benefits of irrigation and distribution of
fertilisers and manure has not properly been
assessed in getting this figure of additional 10
million tons of foodgrains. I am quite sure that
with our irrigation projects being fulfilled in
time we shall be able to increase our
agricultural production by 30 per cent, in the
next five years. We have to think of the yield
per acre and also the return per acre. Both
these are important to the agriculturists. The
yield per acre and the return per acre can be
well increased by implementing the recom-
mendations of the Rural Credit Survey
Committee and without tinkering with the
proposals that they have made. Co-operative
credit and crop loans are mentioned by them.
If these two principles are adhered to, I am
quite sure that agricultural production will go
up from 30 per cent, to 40 per cent, in the next
five years, and that is .very important for us.

Then, a word about buffer stocks. Buffer
stocks are very necessary in order to keep the
prices at a minimum as well as a maximum
level. In matters of agricultural products, no
forward market should be allowed. Only non-
transferable delivery contracts should be
allowed in certain agricultural commodities.. |
Forward markets should be completely banned
in this country in my opinion in these products,
if we want to keep the prices at a maximum
and minimum level.

Then, with regard to cloth, there must be
adequacy as well as reasonable prices and I
think there is no prospect for them owing to
the measures that are being taken at present.
First of all, we will get the additional
spindlage after some time. We will get the
Ambar Charkha programme implemented
after some time. So, we are keeping off pro-
duction in this way. Therefore, it is necessary
in the next year or during this interim period,
to get additional production by working a
third shift. How can that be done? We must
give incentive for working a third shift. How
can we give it? There must be a levy for the
first and second shifts on the spindles worked,
and there should be no levies on the third
shift. This will automatically increase the
number of third shifts and more yarn will be
available. Then in order that we may get yarn
to the full quantity necessary, we should also
take some other steps. There are
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some units which are working inefficiently.
Some units with the same machinery are
giving 5 0z., 4 oz. and even 3 oz. Production
varies so much. If the production is below
average those units must be penalised by a
certain rate of taxation. That is very neces-
sary and that method should be adopted in
order to have average efficiency in each
industry. These two items—food and
cloth—should be looked after with care.

The question of balance of trade is a
dangerous thing, because we have a
deficit of Rs. 1,100 crores in the balance of
trade. What are our exportable com- j
modifies? They are jute manufactures, I tea
and textiles. With regard to jute
manufactures, the condition of the '
industry is not so good as could be ,
desired. A lot  will have to be  done. |
Unless we improve the purchase system | of
raw jute and the management of j jute
mills and the condition of a machinery in jute
mills; T think the exports will not be
maintained in competition, and,  for that,
special steps should be taken not by  the
Export Promotion Council but by the
Government.

With regard to textiles also, at pre- j sent
as long as the high prices are prevailing in
the domestic market, the export market
will be retarded. The Finance Minister has
said in his statement that the cloth prices have
arisen by about 10 to 15 per cent. When the
domestic market gives them 15 per cent, more,
why will they prefer to export? Therefore,
there must be a power to requisition cloth at
the Tariff Board price in order to meet our full
quota of exports. That is very necessary.
If we don't do it today, I think we shall have to
do it very soon, because we want to I maintain
our exports of jute, cotton and j tea. Unless
we do that, our whole prob- j lem of getting
machinery imports will not be realized
because these three are ° the principal
commodities on which we ! will have to
concentrate and adopt drastic measures for
getting such quota of exports which we
contemplate and think necessary.

Then I come to industrial expansion. The
industrial expansion envisaged is to the
extent of Rs. 690 crores in large scale
industries in the public sector. That will be
casy because most of it or more than half of
it is iron and steel plants. In the private
sector Rs. 550 crores are for industries to be
newly started and erected and to come into
operation and
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Rs. 150 crores are for renovation. This
renovation and reconditioning of machinery is
left to individual concerns. I think the
renovation and reconditioning arc not taken up
by the individual concerns in a way in which
they should. So, I say in order that the
depreciation that we allow on a large scale
may be well utilized, it is necessary that
improved efficiency should also be secured
and that can be done by a technical survey of
all the important units in the country. If we
have a technical survey of all the important
units in the country engaged in the principal
industries, then we shall be able to know how
to get average efficiency of each concern. If
some concerns are very good, why should not
others or the marginal concerns come up to
the average? Then I come to the principle of
equity capital. Whenever Government
advances loans to the private sector, if that
sector is making profits, Government should
participate only in the equity capital and not
by way of debentures or loans. Then how this
system of industrial development is retarded is
to be noted. Licences are issued for import of
goods as well as for establishing new
undertakings. Now there is a regular traffic in
getting these licences because certain people
get licences for a number of factories to be
erected in the country and there is no time-
limit given for the erection of those factories.
The licences are renewed from year to year on
one pretext or the other and they are managing
that somehow with the Government. That
must stop. If the licence is given, then a
certain deposit—and I will put it to the extent
of one per cent, of the cost of machinery and
buildings—should be made with the
Government. That deposit will be forfeited if
that concern does not come into operation
within a certain time. At present people are
playing with the licences. People who have no
means are getting licences and people are
having a dozen licences in their pockets and
they secure these with the influence or favour
of certain people, into which I need not go
here. If the system of deposit is there, and if
there is forfeiture of that deposit if that
machinery is not booked within three months
or within a stipulated time, things will
improve. Some such condition should be laid
down in order that these licences materialise.
Then the full installed capacity of each
industry should be utilized. For that a
technical survey is very important and without
that we cannot progress.
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Then comes the production of some
essential industries which should not go down.
What are those industries? They are textiles,
cement, fertilizers, electric motors and sugar.
Now, for some of these industries there are
number of licences still pending in the country
and no efforts are made for erecting those
factories. Therefore, we will be short of
requirements owing to want of these factories
coming into being. For this, another factor that
is necessary is that of manpower.. A technical
and economic service should be established in
the country in order to manage the concerns in
the public and private sectors with better
efficiency, than what is now prevailing and
that is very important. Because unless we get
persons trained to do the work which is
assigned to them, we shall not succeed. I may
again point out here that if you get a technical
person who is quite competent and capable,
then there are chances of reducing the cost of
production bv 5 to 10 per cent. Suppose the
total value of the products of a factory is Rs. 1
crore, a technical man is likely to make a
saving of Rs. 5 to 10 lakhs if he is capable and
efficient. There are instances of that nature.
Many concerns have changed hands and many
have prospered under different hands.
Therefore, I consider that an economic and
technical service is very important.

While making the above suggestions it
must be borne in mind that all solvent units in
the country should be supplied with adequate
finance by the State and no solvent unit
should suffer for want of finances and the
State Bank should be authorised to give such
finances for industrial development.

Then I come to labour relations which
are very important. We have been able
to make good progress on account of
no strikes during the last five years or

due to reduction in the number of
strikes. That is very important. The
management must co-operate with the

labour and if we give more rights to the
labour with regard to Joint Committees
or management and the like, it will be
better, and then the production will
naturally increase. —

In the administration of public enterprise
there is at present some inefficiency because
they are managed by I.C.S- people. They are
not well managed and I think a lot may be
said in favour of giving the management to
the
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technical and economic hands. Thereby we
will save much. Therefore, technical
personnel trained with economic knowledge
are required and they should get these posts
and the salaries that befit those posts. If we
tinker with the salaries, then we will not
succeed. If we tinker with the salaries and
say only Rs. 4,000 and no more, we shall be
losing Rs. 10 to 20 lakhs. You may get a
production worth about Rs. 40 lakhs by
paying say, Rs. 12,000 more.

About regional disparities a lot has been
said. Unless we have proper industrial
development according to the region, we
shall not be able to succeed, and we will be
increasing the discontent and resentment
which are prevailing in these under-
developed States. We cannot have lop-sided
development in our country. Certain States
are  woefully lacking in industrial
development and efforts should be made to
develop those States and bring them on an
average with the other States.

With regard to transport, whatever
success we may achieve in our plans, unless
we invest Rs. 200 crores more on transport,
we shall not succeed and all our plans of
industrial and agricultural development will
fail and higher prices will prevail in the
country for want of adequate transport. I
have no time to speak on that but that is
very material and we shall have to allocate
another Rs. 200 crores for transport. 5 P.M.

One more point and that is  about
employment. That is a very material point
because whatever our Plan may say, about

fifty lakh  people will be j unemployed in
the country and if that J persits, then all
our agricultural and industrial
developments and all our I desire to
increase the average income and I raise the
standard of life of the people I will be of no
avail. They will fall flat on j the country if we
do not have full employment guaranteed to
those who are un-* employed at present. At
least there should be no  person in the
country who is unemployed. If he demands
work, it is the bounden duty of the
Government to give him work. Every man has
the right to work and it is the duty of the
Government to give him work, work that will
give him at least 12 annas a day. That can be
done by having small-scale cottage industries,
I know. But they are not sufficient to meet all
our needs to i remove unemployment of
15 million I persons. Only the Ambar
Charkha can
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give work to all these people to the degree
that we desire. Work will be provided to 30
lakh persons only by the Ambar Charkha. But
we seem to tinkering with the success of the
Ambar Charkha. We are tinkering with the
problem of unemployment and we are not
allowing the Ambar Charkha full scope
though that is the only way of solving this
unemployment problem. I am not talking of
those people who want a certain type of
work. I am talking of people who have no
work at all, who want any kind of work,
work that will give them at least 12 annas a
day. This * we must give and the sooner we
realise this fact the better it is for the
country. Our whole democracy is sustained
by one man—Shri Jawaharlal Nehru. But 1
think his influence as regards unemployment
will be limited when 50 lakh people continue
to remain unemployed in the country over
and "above many more who are under-
employed. We should remember this, when
we speak of giving the people a better
standard of life or our per capita income
going up. from Rs. 330. The sooner we
realise the magnitude of this problem the
better. How can we solve it? What should be
done? We are putting up the excises. We are
putting a ceiling on production. But we are
not doing all this in the proper way, in the
way in which it will be effective. First of all
we must have greater production in the
cottage sector and the excise should be
levied according to the volume of
production. The higher the volume of
production of a factory the less is the cost of
production. Therefore, a factory which
produces more, which has greater output,
that factory should bear a higher rate of
excise duty. I do not know why the Planning
Commission is not alive to this fact. Where
they have less cost of production and they
have also greater output, they get benefit,
and part of that benefit should go to the State
as long as unemployment prevails in this
land. I again submit that unless we solve the
unemployment problem, all our efforts at
increasing the per capita income, at raising
the standard of living and all that, will fall
flat. That is very important especially when
we remember that according to the Sample
Survey Report, about 20 per cent of our rural
population have an average family income of
only Rs. 600 or less. Their family income
ranges from Rs. 120 to Rs. 600. How are you
going to increase this income? Are your
schemes for agricultural production, your
schemes for
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industrial production going to benefit these
people? Are these people going to get 8 hours
full work? That is what is needed. Unless you
give them 8 hours work the family income will
not go above Rs. 600. Again 30 per cent of the
population have a family income below Rs.
1,200. It will be seen that as much as 50 per
cent of our population live below subsistence
level. We must remove this unemployment and
the Ambar Charkha can give employment to 30
lakhs. Unless we give them employment I think
all our industrial or agricultural development
programmes will not bear fruit and there will
be discontent and resentment in the country
which we will not be able to face. Even our
best leaders will not be able to face that
situation. Therefore the sooner we realise this
fact the better. It is no use criticising the
Ambar Charkha. There are several ways of
using it. As many as 20 spindles can be
worked with an improved electric driven
charkha. Let them only put it into practice.
But we are now going in for power-looms.
When even hand-looms have not got adequate
work, what is the use of going in for power-
looms? It passes my imagination and I do not
know how they are going to solve the
unemployment problem in this manner.

Lastly, I want to submit there are many
major industries here which are manufacturing
component parts. I think, this work should be
decentralised. One factory manufactures as
many a* forty component spare parts. These
should be decentralised and allotted to other
smaller industrial units where the parls could
be manufactured. They could then be
assembled in one factory.. In this and other
ways, we must find out methods of giving
greater employment. If the family income is
greater, it will not matter if we levy an excise
burden of, say Rs. 20 on the family. If you
give the family employment and raise the
income by another Rs. 300 or so, then they
will be prepared to bear such additional
burden. Our inflation will be borne by the
people only if there is more and full
employment in the land. I am not talking of
the under-employed. There is actual
unemployment, because there is work in the
country side only for four months in a year
and for the remaining eight months the man
doe& not get even 10 annas or even 6 annas a
day. That is the unfortunate position.

I want to point out that even now there is a
lot of technical skill in the
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country which is unutilised. There are so many
engineers without work. What is the reason for
this? The reason is this. The man cannot be
fitted to the job that is required to be done.
Therefore, in order that all such persons, who
have imperfect technical training or those who
possess diplomas and degrees, may find work
and assist in national development, you should
give them refresher training for a year or so in
a factory. After that training, they will be
capable of doing the work that we expect of
them. There are a number of such persons who
are still unemployed. During this training
period they may be given a stipend. We
require so many ol them and every year our
requirements are growing. Unless we utilise
the manpower available in the country, espe-
cially this idle technical manpower, in the
proper way, we will not succeed in our
programmes. In our technical institutions we
are turning out graduates with theoretical
knowledge. That training taken alone is
useless. Every graduate and even post-
graduate must have factory training at least for
eighteen months. Unless there is this factory
training, he will be of no use. He will not be of
any use in practical operation. How to give
these people this kind of practical training?
This can only be done by compulsorily asking
the factories to absorb these persons for
apprenticeship training. This has got to be
done. I do not know why it is not done. May
be that the factory-owners would say that
these people cannot do a particular kind of
work. But that is no excuse. I may give the
example of America where they are training
our students in their factories out of their
regard for an international spirit of co-
operation. Young students who have had
training as engineers in colleges are given
training in foreign countries in technology and
management in factories in order to have
better international understanding and co-
operation. When that is done, can we not
impose such a thing here in our own country,
that our factory-owners should take up our
technical men for being trained for a period of
about 18 months in all departments of the
factory? If the trainee finds that the training is
not properly given there should be a
committee which could be approached and the
management brought to account. That is the
only way in which we can give this practical
training to our technical men.
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Lastly, I will say a few words about our
national income. Our national income which
is now Rs. 10,800 crores is going to be
increased by Rs. 2,600 crores. Agriculture is
to increase to Rs. 940 crores. I think this rise
can certainly be achieved and I even feel that
we will be able to raise it to Rs. 1,800 crores,
if proper efforts are there. In industries there
is to be a rise of Rs. 840 crores and this is a
lair target. With regard to commerce,
communications and transport the increase is
to be Rs. 420 crores. I think that a further
increase can be achieved if there is greater
agricultural and  industrial  production.
Therefore, we have to see that our installed
capacity is fully utilised and production
efficiency is brought up to the necessary
standards. The professional services will also
contribute about Rs. 400 crores. They will
also get more employment- This also depends
on our agricultural and industrial productions
rising and coming up to the standards desired.

With these remarks I support the motion.

SHr1 K. S. HEGDE: Mr. Deputy
Chairman, I extend my general support to the
Plan frame and to the Plan's approach.

SHRIH. C. DASAPPA: Advisedly used.

SHrI K. S. HEGDE: My colleague sitting
to my right here, says I used the words
"general support" advisedly. I may assure the
House that I use them in the sense in which
they are meant. 1 am not prepared to consider
this Plan in isolation and I am considering this
Plan as a continuation of the First Plan.

It stands to the credit of the country and it
stands to the credit of the Government that we
have remarkably succeeded in implementing
our programme in the first Five Year Plan. In
certain quarters, there are doubts whether the
same amount of success can be achieved
during the working of the Second Five Year
Plan. These matters have been referred to by a
number of speakers and I do not propose to
repeat the arguments or consider several
subjects, but I propose to confine my remarks
only to a few of them.

My criticism of the Plan mainly is that this
Plan is overweighted in favour of industry
and the agriculture sector has been totally
ignored or at least sufficient attention has not
been given so far
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as agriculture is concerned. Now, the
agriculturists are merely taken as a servile
class of people who are there just to serve the
industrial needs. That seems to be the basic
approach of the Plan. Wc are told that during
the working of the Plan there must be
stability of prices so far as agriculture is
concerned. Quite right. No plan can succeed
unless there is stability of prices but if you
merely confine your attention to the stability
of prices for agricultural produce alone and
ignore the entire field in other respects, I am
sure you are not only ruining the
agriculturists but also ruining the country in
turn because after all, this country consists of
70 per cent, of agriculturists and hardly 30
per cent, or even less are non-agriculturists.
With a view to stabilising the prices, you are
importing a large amount of foodgrains from
other countries.

MR. DEPUTY CHAIRMAN: Please wait,
Mr. Hegde. Mr. Lai Bahadur will make a
statement now.

STATEMENT RE RAILWAY ACCI-
DENT BETWEEN JADCHARLA AND
MAHBUBNAGAR

THE MINISTER rFOrR RAILWAYS AND
TRANSPORT (SHRI LAL BAHADUR): Mr.
Deputy Chairman. I can very well realise the
feelings of the hon. Members of this House
over the tragic railway accident that took
place near Hyderabad the other day. This
being the second accident in that State, it has
naturally caused much concern and I am in
entire agreement with the House that a full
and thorough enquiry should be made and, as
the Prime Minister has rightly said, all steps
be taken to prevent such happenings.

Many of the details of the accident have
already been given to this House by the
Deputy Minister on the 3rd and I need not
cover the same ground. I have visited the site
and I must say that [ was amazed to see how a
small rivulet could lead to this great disaster.
It is so difficult to believe that a small stream
which normally carries a few feet of water
should rise so suddenly within a few, perhaps
2 to 3 hours. And it is only by sheer chance
that, except for the two third class and one
upper class bogies, the remaining carriages
were saved without even being derailed. The
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smashed and the third one still stands dipping
into the river. Destiny, seems to have played
its own part.

I now wish to report certain further
details of this accident to supplement
the information already given by
Deputy Minister.

the

A month prior to this accident, the
approaches of this bridge had been breached
on the Ist August, 1956, due to a heavy rush
of water caused by the bursting of the
Pochani-Kunta tank situated about li miles
up-stream of this bridge. The breaches in the
railway bank were repaired and traffic was re-
stored on the 2nd August 1956 after the
bridge and its approaches had been inspected
and certified as safe by the Divisional
Engineer.

The records scrutinised so far show that this
bridge had stood well since construction and
no abnormal flow of water through the bridge
nor any serious damage to the structure or
even to the approaches seems to have
occurred prior to the 1st of August 1956.

The breaches on the 1st August 1956 gave
an opportunity to the engineers to make a
thorough inspection of the bridge structure
including the back of the abutments and wing
walls and they found that the main parts of
the structure, namely the foundations, the
abutments, the wing walls and the girders had
suffered no damage and were in good
condition.

From the 2nd August 1956, when the
traffic was restored, up to the 9th August
1956, all trains were required to stop at the
bridge and then proceed at a speed of 5 miles
per hour. Thereafter, the speed of the trains
was raised to 10 miles per hour and this was
further relaxed to 20 miles per hour on 13th
August 1956. Finally, on the 21st August,
1956. the speed restriction was completely
removed. Tt will thus be seen that after the
breaches on the 1st August 1956, the speed
restriction for the movement of trains over the
bridge had been relaxed by stages with the
progressive consolidation of the repaired
portions. From the 21st August 1956, up to
the date of the accident, trains continued to
run at normal speeds and no' untoward report
had been received from any running staff
during this period.
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The House would naturally like to know
what check and supervision the engineering
officials exercised on this section during the
moth of August. It has been reported that the
Divisional Engineer had inspected the track
twice by trolley and train during the month of
August, the Assistant Engineer did so five
times and the Permanent Way Inspector
eleven times. It would, therefore, appear that
adequate inspection of this section of the line
including the bridge and its approaches, had
been made prior to the date of the accident. It
has also been reported that regular monsoon
patrolling had been in force on this section
and in addition two bridge watchmen had
been specifically appointed after the 1st
August to keep a watch on this bridge in
shifts.

This bridge, including the approaches, was
obviously intact and safe for the passage of
trains when 805 Down goods train passed over
it at about 21.00 hours, that is, 9 o'clock at
night. Between this and the time of accident,
that is, within a gap of three hours and 45
minutes, some defect or defects had developed
either in the approach or in the bridge itself, or
there was human failure in the management of
the train, or perhaps there was a combination
of some such defects. It is but natural that the
hon. Members would like to know what
actually caused this tragedy. It is quite clear
that there was an unprecedented flow of water
in the stream just before the time of this
accident. This is also borne out by the over-
flowing of the stream at the road bridge about
half a mile down-stream which was not only
overtopped but 3 to 4 feet depth of water must
have flowed over the roadway itself. There
was either a sudden cloud-burst in the catch-
ment area of this stream or may be some other
tank had burst or water overflowed into this
stream from some other source. These are
matters for investigation. I want the fullest
investigation to be made in regard to this
matter and I am not against a judicial enquiry
being held. I do not want that anything should
be suppressed or the mistake of the Railways,
if any, not brought to light. The Senior
Government Inspector as hon. Members are
aware, has already visited the site and has
started his enquiry. He has been requested to
expedite his report and on its receipt, it will be
subjected to quick and careful examination.
And it will then be the appro-

priate time to decide about holding a judicial
enquiry. The nature of such an enquiry being
highly technical it will, of course, have to be
conducted with the association of one or two
assessors.

I would have liked to give my own
impression of the accident, but this would not
be appropriate at this stage. I would request
the House to wait till the receipt of the
findings of the Government Inspector of
Railways.

1 would also like to inform the hon.
Members of the House that detailed
instructions exist in regard to the periodical
examination of bridges and their maintenance
in proper condition. All bridges are
thoroughly inspected by the Assistant
Engineer in charge immediately after the
monsoons and any defects noticed—however
minor they may be —-are recorded in the
bridge register. Necessary repairs are
immediately started. These bridge registers
are then submitted to the Divisional Engineer
who also inspects such bridges as call for
inspection and records his orders.

In addition to the orders that exist with
regard to the annual inspection of bridges and
their maintenance, special instructions were
issued in December, 1954, by the Railway
Board after the Jangaon accident, which were
full and comprehensive. Copies of these
detailed instructions would be placed on the
Table of the House tomorrow.

During the rainy season, the bridges and
banks likely to be affected by floods are
closely watched and specially so during the
night. Men are posted who have full authority
and means to stop trains from proceeding
further by the display of adequate signals and
use of fog-signals etc. These men are also
required to send immediate information to the
nearest station if there is any danger to the
approaching train. However, in this particular
case, I was told that the chowkidar posted at
this bridge was not present there at the time of
the accident, and that, according to his
statement, he was present at another bridge a
little distance away. All this, however, will be
cleared at the time of the enquiry. I met the
driver and the two firemen also. They were
injured and were suffering from shock. I had a
few words with the driver about the speed of
the train, whether headlights were on and if he
could see the water on the bridge, but I cannot
at present divulge his reply as he will have to
appear before the enquiring officer.
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Besides, he was lying in the hospital when it
was, perhaps, not advisable on my part to have
even put these questions to him.

I visited the hospitals and saw the injured
passengers.  They had all minor or simple
injuries except two or three and especially one
who lay in a some- ; what delirious and semi-
conscious con- j dition. All possible care is
being taken 1 of them and let us hope for their
early 'recovery.

Needless to say that this accident has grieved
me most and I feel sadder after having seen the
things at site. The memory of the unfortunate
persons who were killed will haunt me,
perhaps, for a long time to come. The death
roll. I am now advised, has reached the figure
of 117.

I have already asked the Railway Board to
get all the bridges in the States and the area
round about checked and the formations also
inspected through an expert body who should
include at ; least one competent engineer not in
Railway Service. The Committee should
submit their report at the earliest so that action
may be taken on their recommendations before
the next monsoon. A Sessions Judge is also
being appointed by the Hyderabad Government
for considering cases of claims for
compensation.

I must acknowledge the immense co-
operation the Railways have received from the
Hyderabad Government, and I would like to
take this opportunity to thank that Government
and the Chief Minister for the same.

SHRI KISHEN CHAND (Hyderabad): Sir,
may I ask a question of the hon. Minister? He
said that before the accident, in the month of
August the Divisional Engineer and the
Assistant Engineer passed in trolleys over the
bridge and over the railway track but I would
like to know from the hon. Minister whether
they got down from the trolley and went down
to the foundation and to the actual point where
the stream is flowing and examined them.
From the pictures that have appeared in the
newspapers it appears that stones had been
piled one over the other and they seem to have
slipped. So, I want to know whether those
engineers really went down and conducted
examinations or whether they
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just passed over the line in the trolleys,
making a cursory survey and coming to the
conclusion that the bridge was in good
condition. That is the question that I want to
ask from the hon. Minister.

SHRI LAL BAHADUR: I personallythink
that inspection of the bridge byj Way
Inspectors or Assistant Engineersi should not
only mean going in trolleysj or in running
trains over the bridge orthe track. I cannot
give any definiteinformation but I think
they must have

done proper inspection.

SHRI KISHEN CHAND: Is there any
inspection report ? Can we receive a copy of
that?

SHRI LAL BAHADUR: There must be
inspection report and if the hon. Member will
so desire I can go through that report again.

SHRI V. K. DHAGE (Hyderabad): I would
like to know whether there was any kind of a
warning received by any person at
Mahbubnagar that it was dangerous for the
train to pass over the bridge.

SHRI LAL BAHADUR: I read in the papers
that some gentleman in Hyderabad pulled the
chain and said something about the bridge
that it was npt safe or that he had some
suspicion about the safety of that bridge. 1
happened to meet that young man in Hyder-
abad. I had a talk with him. I wanted to say
something about that but perhaps it would not
be advisable on my part to do so because it is
just possible he might like to appear before
the enquiring officer and give a statement.

SHRI V. K. DHAGE: In view of the fact that
there is going to be a full enquiry, may I
know—as it is the general desire of the
House—whether Members of Parliament
would also be associated with that enquiry?

MR. DEPUTY CHAIRMAN:
a suggestion for action.

It is

SHRI V.. K. DHAGE: No, Sir. I would like to
know whether the hon. Minister is
considering this point because this has been
the general desire of the House.

SHRI LAL BAHADUR: I do not know if that
is the general desire of
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this House. I saw the proceedings; perhaps
one of the Members of this House has made
that suggestion but I personally think that
these enquiries should be held either by
technical people or by some judicial authority
who should be helped by technical assessors.
Personally, I do not consider it advisable that
Members of this House should be associated
with this enquiry. I have no objection on the
merits of the problem but if my personal
opinion is wanted, I would like to say that it
will be much better if an enquiry is made by
the Government Inspector of Railways and if
on that a decision is made that a further
judicial enquiry should be held, it may be
held with the help of one or two technical
assessors.

SHRI AKBAR ALI KHAN (Hyderabad) :
Was there any committee of experts
appointed after the Jangaon accident and if so
may I know whether they inspected these
bridges and gave any report ?

SHRI LAL BAHADUR: Perhaps no formal
committee was appointed but instructions
were issued that all the bridges round about
that area in Hyderabad—not only there but in
other States also, as for example in Assam
where there are rivers flowing out of
mountains and where the current is very, very
strong and where there have been breaches
and bridges have given way— should be
inspected. We issued general instructions and
as far as I am aware, all the bridges in the
Hyderabad area were inspected and even this
bridge, as I have said just now, was inspected.
Well, I need not express any opinion but there
is a definite opinion that the bridge was not
damaged at all. But it is not for me to say this
at the present moment; anyhow inspection
was done and even satisfaction was expressed
by the engineers about this particular bridge.

SHRIAKBAR ALI KHAN: Has it
anything to do with the volume of traffic?
Because I have also seen the water-flow here
and it was nothing abnormal in this case.
There must be something radically wrong
with the construction for the bridge to have
collapsed in these circumstances..

SHrRI LAL BAHADUR: Anyhow, I think
that Members will have to wait for the report.
If the engineers are at fault or if those who
built those bridges did not do their work
satisfactorily, they
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will be charged and they will have to suffer
the consequences.

PROF. G. RANGA (Andhra): Might it not
be that there is some need for changing the
designs of these bridges? I am glad my hon.
friend referred to Assam.

MR. DEPUTY CHAIRMAN: They
are appointing an expert committee.

PROF. G. RANGA: I am only making a
point, Sir. He referred to Assam. There also I
made some suggestion some time back. We
were told only the other day that this tank was
breached and it was only half a mile away
from the bridge.

SHRILAL BAHADUR: One mile.

PrOF. G.. RANGA: Yes, one mile. Under
such circumstances what happens? It ought to
be within the knowledge of the hon. Minister
that when a tank breaches like that and the
distance is only so short, the impact is so
terrific. Therefore, under such circumstances,
not only in Hyderabad but elsewhere also,
would it not be wiser for the Railways to see
to it that not single-span bridges, but two-span
or three-span or multi-span bridges are
constructed so that if and when there is such
an emergency there will be enough scope for
water to flow more easily? I would like that to
be examined.

And secondly, is it not...................

MRr. DEPUTY CHAIRMAN: No speech
now. You cannot have a discussion.

PROF. G. RANGA: Is it not also a

MRr. DEPUTY CHAIRMAN: The proper
time will be after the report is out. If you want
any information, you can ask for it.

PROF. G. RANGA: Has it not been within
the knowledge of their own engineers that this
soil in that particular area of Hyderabad is
rather loose? It is not merely black cotton soil,
it is black cotton soil mixed with small
pebbles, with the result that there is not the
necessary consistency and on many occasions
there have been these breaches. And why is it
that their engineers had not given proper
advice, timely 'advise also, year after year, to
the Railway Board to take necessary
protective steps to prevent this kind of
mishap?
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SHrI LAL BAHADUR: I shall refer these
two points of the hon. Member to the expert
committee which is going to be appointed. If
the House so desire, I can send the
proceedings of the House, this evening's
discussion, to that committee and ask them
to go into them.

SHRI P. N.. SAPRU (Uttar Pradesh): May I
suggest to the hon. Minister that a judicial
enquiry be held in any case, whatever be the
report of the Govern- 1 ment enquiry, and the

judicial enquiry [ should be held by
competent, expert personnel?
MR. DEPUTY CHAIRMAN: Last |

question, Mr. Mukerjee.

SHrI B. K. MUKERJEE (Uttar Pradesh) :
How old was this bridge? When was this
bridge constructed and opened to traffic
first?

MR. DEPUTY CHAIRMAN: I think it is
given in the statement.

SHRI KISHEN CHAND: When was this
bridge constructed first?

SHRI LAL BAHADUR: 1t is forty years
old.

SHRI KISHEN CHAND: Has it been kept
repaired?

MR. DEPUTY CHAIRMAN: Order,
order. Mr. Hegde.

RESOLUTION RE SECOND FIVE
YEAR PLAN—continued

SHRI K. S. HEGDE: Sir, before I resumed
my seat, | was referring to the discriminatory
price policy—applying one set of principles
to the goods produced in one sector and
another set of principles to the other articles
of production. 1 was also referring to this, as
to how exactly is the price being pushed down
so far as the agricultural sector is concerned
and the price is being pushed up so far as
other materials are concerned. We have read
in the papers that the Government of India
have entered into an agreement with the
Government of the United States to purchase
agricultural produce costing over Rs. 172
crores. It is also our experience in this
country that whenever the price of agri-
cultural produce goes up even by a few annas
in this country the vocal section of the
community, mostly living in urban
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areas, raises a hue and cry and the
Government immediately respond to that
hue and cry entirely ignoring what is
happening in the rural parts.

PROF G. RANGA (Andhra): And their
press also.

SHrI K. S. HEGDE: It is rather un-
fortunate that the Government think that
what is required is merely control, or to put
it in their own words, to stabilise the price of
agricultural produce, while the prices of
other articles can go sky-rocketing. Now,
what is happening in this country? We are
seeing that the price of cloth has been going
up rather steeply and the Government
instead of controlling the price of cloth has
added on to it and today the price of cloth
probably will be much more than what it was
about two days back..

SHRI H. C. DASAPPA: It is much more.

SHrI K. S. HEGDE: And when we come to
the question of  the price of iron, we fix a
minimum price, but we do not fix a maximum
price. In the case of several other articles, we
think they may need support and subsidy. But
when we come to agricultural produce, there is
this maximum price, not the minimum
price.. There is also the fixation of price for
agricultural produce, but the fixation is of
the maximum price and not the minimum
price. When the price went down to very
uneconomic levels—as it happened last year—
there was not one whisper in governmental
circles, nobody ever cared to see what could be
done for the agriculturist. But the =~ moment
the price goes up even slightly high, well,
there is an uproar and the Government
immediately reacts to it. Now, in a country
like America minimum prices are fixed for
agricultural produce, but when we asked our
Government they say they are not in a position
to do it. while lip-sympathy is being
expressed for the  agricultural classes. We
are told agriculturists are: the backbone of the
country. But they do not know that the bone is
being broken systematically. And when we
see the allocations, we find huge sums are
allocated for industrial development, but
hardly any sum worth mentioning is
allocated to the agricultural sector. For I our
part we have merely the lip-sym-'l pathy and
for the rest it is a question of having the
assistance from the Government. Now, Sir,
this invidious distinction that is being made in
the case of
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the agricultural class is likely to have its own
repercussions in times to come. Do not forget
the fact that this cannot go on for long. For a
time you can ride roughshod over the
agriculturists, because they are illiterate, and
they have placed their faith in you. In spite of
your many follies they still have extended
support to you. But do not bank upon it for all
time to come. They are also realising their
duties and responsibilities and the support
they extend to you might be conditioned by
the support that you give them in return.

Now, Sir, another interesting position
that is occurring in the country is that we are
talking in terms of fixing a ceiling for the
holding of the agriculturist. We are talking
in terms of ceiling on the income of an
agriculturist.. But when it comes to the other
sectors, there is absolutely no ceiling
whatsoever. My hon. industrialist friends
sitting either in front of me or behind nlte
could have millions and millions for
themselves. There is no ceiling whatsoever.
But when it comes to the agriculturist class,
twenty acres is the maximum that one can
own and even that is given grudgingly. Many
quarters have said, why not only ten
acres? Now, it has been due to the
economic maladies in this country that most
of the investment in the past was done by the
persevering agriculturist in the landed
property. All of a sudden, one fine morning,
we are told, "It is all very well and good that
you have invested in the land, but we want
that land today for distributing to the people
who have no land at all." Well, if all the
wealth is shared, if all miseries are also
shared, there will be no complaint. The
previous speaker, the hon. Member from
Rajasthan, told you that there were other
countries where they limited the income in
every sector, where they put a ceiling in every
sector. But so far as we are concerned, we
have these principles only when we come to
the agriculturist class. They are not
applicable when we come to the other sectors.
Take the case of the State Bank. You took
over the Imperial Bank. You paid the
shareholders a little more compensation than
what they would have got in the market. You
took over a number  of other concerns. For
every one of them you paid a very reasonable
compensation, if anything, erring on the
generous side.  But when you come to the
agriculturist class, no compensation whatso-
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ever at all, you must get it gratis, practically
for no consideration at all.

Now, again there is another aspect. Today
the hon. Minister said that they were rather sad
that many States were not able to reduce the
rent level to one-sixth. What exactly you are
doing, I do not understand. Do you really
mean to penalise one particular class? You
yourself admit that purchase of land was in the
past a mode of investment. Now, if you think
that this property should be distributed to
everybody, by all means pay compensation to
those owners, distribute it. Certainly, you are
free to do it. Why are you selecting one
particular class alone for Sacrifice and
another class for subsidy? You are now
thinking that the agriculturists are there for
sacrifices; and the industrialists for subsidising
in many ways. Now, if you think that the
Government is not in a position to pay the
money here and now, there are ways and means
of doing it. But is it equitable at all to
discriminate between one section of the people
and another ? Are you not ruining hundreds and
thousands of people by your policy of reducing
the rent all of a sudden, without rhyme or
reason? Complaints have been made that some
State Governments did not carry out the
instruction of the Central Government in
reducing the rent to the level to which the
Central Government want it to be reduced.
Evidently those  Governments know their
people much better than those sitting in Delhi.
They know where their strength is; you do not
know where your strength is. Today you are
depending on the strength of one individual.
Well and good. He has been your constituency
in many matters. You do not know who your
voters are, in what way you are dealing with
your people. But I tell you it is worth while to
know what reaction you are having from the
rural side. And I want you to have one
common policy applicable to every section of
the people.. If you are having 'socialist pattern’,
have 'socialist pattern' for everybody. Do not
have capitalism for industrialists and socialism
for agriculturists. That is not the correct way.
Now, if you want to have everything in the
hands of the State, by all means take it. If you
want to distribute it. distribute every means
of production and distribute every item of
we:lt:i.  But this type of planning, trying to
expropriate where you can easily do it and not
taking away any share of  the wealth of the
others, will not be a proper approach. I should
have very much liked to elaborate this point.
But there is one more
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point. Hence I shall for the time being
leave it at that.

Another aspect is this policy of selecting
certain places alone for development. What is
happening in this  country is rather a curious
thing. Now certain areas are rich in
minerals, so you want to have industries there;
undoubtedly you can have them. There is no
complaint about it; it ought to be so. Now
those places having industries must have com-
munication, so railways are put in there,
labour welfare” schemes are introduced there.
Now, those places want engineers. So, out of
17 engineering colleges that vou are starting
during the Second Five Year Plan, 16
colleges are located in those areas. The
benefit of all that scheme goes only to a few
areas. While these areas are afforded all
facilities other areas are totally ignored. This
is what your planning comes to. How can you
expect us to extend our support to those
schemes whereby you merely tax us for
others' benefit? It is easy to say .that you
must have a nationalistic \ approach but
conditions must be created to have that
feeling. There are very many undeveloped
areas. Cries have | been raised for years
and years from i undeveloped areas that
they have not | been developed. 1 am
quite familiar with the demand for the
development of Malnad. We did everything to
shout at the top of our voice, but we could
only shout from a thousand miles away. A
conference was called, Ministers came,
platitudes were expressed, promises were
made but only to be broken the next
morning.

AN. HoN. MEMBER: The
Chairman comes from there.

SHRI K. S. HEGDE: That is all that we
have got, nothing more. Now, a Malnad
Development Committee was formed,
reports were called, reports were looked
into and put safely in the cold storage. This
is the way you are approaching this
question.

Now, so far as communication is con-
cerned, many of these areas do not have an
inch of railway. Railway extension was
promised. We had surveys. But somebody
else had the line. Even for the third Five
Year Plan you promise further surveys.
Take the question of development of ports.
A major Ports Committee was appointed.
They went into the matter and
recommended two ports on the west coast.
One was done, the other was not done. If
you ask them the reason, cynics say
political affluence was on the one side and
political poverty
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was on the other side. Anyway there is
some sense in it. Now the whole of
this planning must be viewed from an
all-India approach. But don't ask us
merely to give an all-India view. Why
don't you have also an all-India view?
There is a certain feeling that this Plan
ning has given more importance to a
few localities and totally ignored the
others............

SHRIAKBAR ALI KHAN: I think
you include Hyderabad and Andhra in that.

SHrRI K.. S. HEGDE: Undoubtedly I
include everyone who is ignored by the
Plan. This Plan has never been a plan for the
whole of India and you cannot expect the
support of all sections and all places unless
you make it an all-India Flan. Sir, there is
still time for you to reconsider this matter
and see that this Plan is an all-India plan and
that it is intended both for the industrialists
and the agriculturists.

DRr. SHRIMATI SEETA PARMA-NAND
(Madhya Pradesh): I must congratulate the
Government for having given almost twice
the money for the Second Five Year Plan that
was given to the First Plan. Though, Sir,
emphasis is aid on the heavy industries, it
was necessary, with this larger amount of
money, that other matters, particularly
education, should have had more money I
would like to point out that in most of the
developmental plans dearth of teachers is felt
not only in the case of education but also in
the case of nursing and other welfare
projects. So, you require teachers, and it
would be necessary for the Government to
see, instead of mentioning what the dearth of
teachers would be, how this dearth could be
overcome by pooling the resources of the
different governmental departments together.
I would like to expatiate on this point. It is
known that not only are teachers required for
girls' education but women workers are
required for community projects: also they
are required by the Agriculture Department
to work as village level workers; they are
required in connection with the Coal Mine
Welfare Fund and so on. At the same time
Government has not paid special attention to
girls' education as it should have had, and the
money allotted for women's education is very
much less than it should have been. Sir, as a
matter of fact it should have been possible
under the Second Five Year Plan to give
compulsory primary education and to make it
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free also, and if the Government pool the
resources available with the different
Ministries, it would be found that the money
that is required for it is already there and is
being spent. But as the efforts are not co-
ordinated, the results are not what they should
be, and yet the feeling continues that the target
of compulsory primary education cannot be
reached mainly for want of funds. Secondly,
of course, it is for want of adequate personnel
that the target is considered unattainable but I
would like to show how both these
requirements could be met both with regard to
personnel and with regard to funds. We know
very well that arrangements for education are
made by Ministries like the Railway Ministry
in their areas, also the Defence Ministry; then
there are various Welfare Funds for workers
working in various industries; then so many
industrial organisations are also provided with
funds for education in their localities. So, if all
these resources are taken together and if a
decision is taken that during the Second Plan
period compulsory education could be
provided, the maximum accommodation in all
these schools could be used, and it would be
possible to provide for compulsory education,
though not necessarily free in every case.
Even as it is, Sir, we are providing education
at the primary stage for almost 32 million
children, and taking the population as 370
million, the number of children between the
ages of 4 and 16 that would have to be
provided with compulsory education, would
be almost double the number, about 70
million.. This could be done, Sir, by providing
a little extra money, by making a concerted
effort when there is still five years' time. It
should be possible to give this education.
Even now, Sir, it is not too late to do so. After
all, the Planning Ministry is the most
important Ministry in the whole Government,
not only because it has so much money to
spend, but also because it has the authority to
extend patronage and provide funds to all the
Ministries. It has also got the expert advice at
its disposal from all sections of the
Government. If, therefore, the Gcfvernmenlt
decides that during the next five years the
target laid down in article 45 of the
Constitution of giving compulsory free
education to children between the ages of 6
and 14, has got to be fulfilled, it will not be
impossible to manage it. Some smaller
countries
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in the world have already achieved this target.

Now with regard to personnel, I would say
that although we are a democratic country, we
should exercise some sort of compulsion in
this respect. Though there may be a little
resistance to begin with, or some unpopularity
on the score of compulsion, ultimately, I am
quite sure, the people will appreciate
compulsion in this respect and they will come
forward and give some time from their leisure
hours. There are hundreds of people,
particularly women, who have got a little
leisure time at their disposal. In other
countries also this target has been achieved.
They have made it compulsory for people to
teach, and they have also temporarily reduced
the fastidious standards of teaching which
require that there should be a particular
training given to a teacher before he is
considered eligible for teaching. Secondly,
Sir, they have trebled their resources, so to
say, by having three shifts. They have also at
present set aside the rules which limit the
admission to schools. Thus the number of
students admitted is practically three times.

Then, Sir, with regard to hostel
accommodation, it would be interesting to
know that they have provided enough rooms
with beds all round, and as in a railway
compartment, they have got double beds.
Similarly, Sir, with regard to technical
personnel, the period of their training could be
reduced, and in that way a greater number of
persons could be trained. In this connection, if
the Government were to invite the views of
people who are today not actually in the
administration or in the schools, but who are
social workers—there are several social
workers in the country—they would be
willing to give their plans which, I am sure,
would be found workable. Even at this stage,
during the next five or six years, it would be
possible for us to reach the target with regard
to free and compulsory education to children.

Then, Sir, with regard to social education, I
think something more has got to be done. In
the way in which large amounts of money are
being spent, we are not able to get even one-
third of the expected result, as far as the
understanding of the people is to be
developed and as far as the co-operation of
the people is to be harnessed for carrying out
our J plans—that is the main object of giving
social education or adult education. Why
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this result is so poor is because the work is
not properly supervised and the people in
charge of social education have not got the
proper perspective. They do not realise how
closely this is connected with the rapid
development of the country. In this
connection, Sir, I would just give one
example. In one of the States the custom was
to employ a lull-time teacher for villages and
pay him per student eight annas per month.
That makes Rs. 6 per year for every student
that passed; But usually it was a period ot
four months in which he would pass. So, it
came to Rs. 2 per student. And aftei three
years it was found that very often the same
students were brought again and again for
admission ! So, Sir, that system was changed
after the appointment of a commission. Now
there is another system there.

MR. DEPUTY CHAIRMAN:  You have
to finish your speech today itself.

Dr. SHRIMATI SEETA PARMANAND: I
will try to do so. Why should I not be given
about five minutes tomorrow?

MR. DEPUTY CHAIRMAN: That
is not possible.

DRr. SHRIMATI SEETA PARMANAND: 1
am thankful to you for having reminded me. I
will try to finish it soon.

So; Sir, the result was that nobody was
willing to work as a teacher for that paltry
sum of Rs. 10 or so. Therefore, Sir, I feel that
the Government's resources are simply being
wasted. Even at this stage, Sir, matters can be
set right by having co-ordination between all
the arms of education, including cinemas and
other entertainment agencies, which also
broaden the outlook of the citizens.
Otherwise, it will not be possible for this
country to march side by side with the other
educated countries even after a period of 20
or 25 years, if we go on at this rate. So for this
reason | feel that the entire policy of the
Government in this respect has got to be
changed. 1 know that the Health Ministry is
giving training to nurses and the Agriculture
Ministry is also training some welfare
workers etc. I also know that the Ramakrishna
Mission and other missionary institutions are
also imparting training to nurses in their
hospitals. But everything possible should be
done to achieve the results by co-ordination
which can be achieved.
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Now, Sir, 1 would like to say a few words
with regard to land reforms. It is no use
simply collecting the land. The people's
confidence can be created by giving them the
actual benefit of the land collected by
distributing the land to them immediately.
Those people who are landless should be
allowed to feel that they have benefited by
this much talked of movement. Otherwise, all
the efforts put in by people like Vinobaji will
not bear any fruit.

Now, Sir, with regard to mining, 1 know that I
will not be able to deal with it in detail, anil,
therefore, I will only say something with regard
to the nationalisation of mines. We have again
and again suggested that the mines should be
nationalised, especially the coal mines.
Otnerwise there are very dire consequences to
follow. The employers feel that at least after 10
or 11 years the Government would nationalise
the mines, and so they are exploiting the mines
in such a way that we are losing a good bit of
our national resources, i.e., we are not doing
things in an economical way. Sometimes, what
happens is that there are some seams—two , or
three seams—which are difficult to work and
therefore more expensive; as such they are left
out and get crushed. Much of coal is wasted,
and sometimes, it catches fire also. And the
other disadvantage is that the workers in the
mines are told again and again that the whole
industry would be run in the interests of the
common man and the whole industry would
ultimately be handed over to the workers. But
the workers do not know how far to believe
such things. Sometimes, the argument put
forward is that mining is a very difficult process
and it would not be possible for the
Government to work it in cooperation with the
workers. But there is not much force behind
that argument, as a closer examination will
show. After all, all the workers including the
managers and even the engineers today who are
working the mines are all our people. There are
a number of our own gra-ites who have passed
through the mining schools. Why cannot the
mines be worked with their hdp under workers'
management?

With  regard to the capital,
provided by Government.
taking over of some minesicing essential
commodities, themono-, can be paid
gradually. Wregard to the giving of shares to
the

that canbe
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miners, that can also be done by taking money
out of their bonuses. It is absolutely necessary
in order to inspire confidence among the
workers, in order to show in what way the
working classes would be dealt with, would
be treated, if the workers are participating in
the management, and also in order to really
preserve  our national  wealth, that
Government should take over at least some
concerns in each industry under the public
sector.

With regard to administration, I would like
to say that it is no use our inviting various
Applebys to find out and tell us whether what
we are doing is correct or not. If [ may say so
the proof of the pudding is in the eating, and
for that reason, the common people must have
the feeling that in the administration there is
no nepotism, or corruption especially at the
lower levels, where, without giving a tip to
the lower officials, your files will not be put
up even. These are the things that we have to
see in order to restore public confidence and
get the people's cooperation in the work of
planning.

Now, with regard to housing, I would only
like to say a word, because it is such an
important question in the industrial areas. As
Mr. Dasappa said something about it and as
very elaborate notes of the Panel on Housing
are available, I would not go into details. [
would only say that instead of waiting
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to give houses of cement and concrete
structure, or mainly cement, finishing the
money and then finding out whether the
proprietors would give their 50 per cent.,
Government should even at this stage devote
money for giving tile and brick houses or
even for repairing present structures. Cement
and iron should be used for a few structures
only and not utilised for small one-storeyed
structures. That way, instead of Rs. 15 lakhs
being spent for housing, say, 400 workers,
perhaps, it would be possible for 1,200 and
1,500 people to get houses.

There are many other points in connection
with the second Five Year Plan I would have
like to dwell on, but I would not touch on
them now. I would only like to refer to this
question of women's education and say that
Government should even at this stage do
something to give more education to girls so
that the large population of women that we
have will come forward as the Planning
Minister said, to make the Plan a success.

MRr. DEPUTY CHAIRMAN: There is a
list of 28 speakers for tomorrow. The House
will sit both through the lunch hour and till 6
o'clock. The House stands adjourned till 11
AM. tomorrow.

The House then adjourned at
five minutes past six of the clock
till eleven of the clock on
Thursday, the 6th September 1956.



